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INTRODUCTION 

I , the Chairman of the Estimates Committee, having been 
authorised by the Committee to submit the Report on their 
behalf, present this Fifteenth Report on the Ministry of Pro-

duction. 

2. The Report embodies tl}e conclusions of the Committee on the 
Coal Commissioner's Organisation and State Collieries and the Salt 
Qe;ganisation. 

3. The Committee wish to express their thanks to the Officers of 
the Ministry of Production for placing before them the material 
and information that they wanted in connection with the examina-
tion of the estimates. 

(ii) 
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I 
COAL COMMISSIONER'S ORGANISA'I10N AND STATE 

COLLIERIES 
COAL COMMISSIONER'S ORGANISATION 

OTganisation and functions 

The Coal Commissioner's Organisation Consists of the following:-
(1) Headquarter's Office in Calcutta oonsisting of:-

(a) Office of the Coal Commissioner. 
(b) Oftice of the Deputy Coal Commissioner (Production) I 

Chief Mining Engineer. . 
(c) Office of the Deputy Coal Commissioner (Distribution). 

(2) Coal Superintendent's Oftice, Dhanbad. 
(3) Deputy Coal Superintendent's Oftice, Secunderabad. 
(4) Assistant Coal Superintendent's Office, K. P. Docks, Calcutta. 
(5) Office of the Regional Coal Controller, Assam. 
2. The main functions of the Coal Commissioner's Organisation 

are the overall control over production, distribution including allot-
ment of wagons for movement of coal and prices of coal under the 
Colliery Control Order, 1945 which continues to remllin in force 
under the Essential Supplies (Temporary Powers) Act, 1946. The 
Organisation is also responsible for the development and expansion 
of the coal industry and all matters connected therewith including 
sponsoring the demand for both state and market collieries for 
certain controlled commodities like cement, steel and imported 
plants and machinery etc. Coal Commissioners Organisation also 
acts as the recommending and progressing authorities under the In-
dustries (Development and Regulati(m) Act, 1951. The Coal Com-
missioner is the head of the Organisation. He is also Chairman of 
the Coal Beard and is also responsible, through the Chief Mining 
Engineer, for the production in, and management of the State 
Collieries, numbering eleven in all. 
Budget Estimates 

3. The actual expenditure incurred by the organisation during 
the years 1952-53 and 1953-54, and the Revised and Budget Estimates 
for 1954-55 and 1955-56 respectively, are as follows:-

1952-53 1953-54 1954-55 1~55'S6 
(Revised ( udget 

Estimates) ESlima.cs) 

Coal Commis~ioner 26,80,502 30,80,019 24,723,000 2,S35,OOO 

Works IS,286 9>489 12,000 10,CCO 

Charge. in England 1>418 1,960 

TOTAL 26.97,206 30,91.468 24,84,000 2S.4S,CCO 
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Future of the Coal IDdustry 

Rationalisation 

, 4. The policy of Government in regard to the coal industry was 
stated in the lRdustdal Pglicy Resolution of 1948. Enunciating this 
policy, Gover:ti.Ifient indicated that the Indi~ Coalft~lds' Com~ittee's 
proposals would be generally followed. WhIle the Inherent rIght of 
the State to acquire any existing industrial undertaking (which 
included the coal industry) was emphasized, Government decided to 
let existing undertakingts develop for a period of 10 years, during 
which they were to be allowed all facilities for efficient working and 
reasonable expansion. The implication was that at the end of this 
period i.e., in 1958, the whole matter was to be reviewed and a 
decision taken in the light of the situation prevailing at the time. 
In this very policy declaration, Government had announced that the 
State would be exclusively responsible for the establishment of new 
undertakings, except where, in the national interest, the State itself 
found it necessary to secure the cooperation of private enterprise 
subject to such control and regulation as the Central Government 
might prescribe. 

5. The attitude of the coal industry, from the beginning to the 
present date, has been summed up by the Coal Commissioner in the 
written evidence submitted by him to the Committee in the follow-
ing words: . 

"Almost upto 1939, when regulation 77 of the Indian Coal 
Mines Regulation came into force, the producers of coal 
had an absolutely free hand in producing coal from 
wherever they could and in any manner they thought 
best. Ouring thig period of absolute laissez faire ptofft 
was the primary consideration, safe methods were in the 
pjeture cmly here and thEWe and national interests were 
completely forgotten. The industry and the country are 
toda~ paying the price for this ruthless an~ haphazard 
exploitation of thi~ national tve'lllth during those days. 
Mining rules had, therefore, to be tightened up. 
Gradually controls were introduced but even then, the 
measures of control are only being circumvented and 
the owners, by themselves, have done very little to co-
operate in the policy of greater safety in coal mines and 

. the conservation of good quality coal. All that the 
private sector of the industry asks now is: 'Take away 
the irksome' controls, allow us to increase the price of 
coal, don't ask us to pay the labour anything more and \ 
promise that you will not take our mines away from us' 
and in return we shall open mines and close them as w~ 
think best, produce coal in the manner that suits us best 
and give the country coal to meet the requirements of 
the future ................ " 

6. The Coal Commissioner went on to say: "If nationalisation 
is. postponed by 25 years and the industry is given a free hand there 
will be little left at the end of the period for the country t~ take 
over. We will be left with a number of units, which, if not affected 
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by underground fires and other hazardous conditions, would be un-
economic to work. At that stage the prospects of nationalised mines 
producing the requirements of the country at a fair cost will be 
remote and the changes of nationalisationnot succeeding will be 

( greater." 
7. It is generally known that little fresh capital has flowed into 

the coal industry during the last few years. There has been very 
little progress towards mechanisation and technically the industry 
is still underdeveloped. This state of affairs is naturally going to 
affect production. The Planning Commission had estimated that the 
coal industry must be prepared to meet a demand of some 38 million 
tons in 1955-56. Against this, the raisings of coal in 1954 amounted 
to 36' 7 million tons. The Planning Commission have now laid down 
the target of 60 million tons of .coal' to be raised at the end of the 
Second Five Year Plan. Progress in mechanisation and improvement 
in labour relations will, obviously, have a great deal of influence on 
the fulfilment of this target. It is clear that initiative in either of 
these matters is unlikely to come from the coal industry. 

8. In spite of the powers vested in the Coal Board, stowing 
operations in the collieries have not progressed. Relevant portions 
of a note recorded by the Chief Mining Engineer, who is a member 
of the Coal Board, are worth citing.:-

"It is really doubtful whether the problems pertaining to coking 
coal can be solved without nationalisation. Every 
endeavour is being made to encourage sand stowing in 
these collieries, but on one pretext or another, none of 
the colliery owners is anxious to introduce sand stow-

ing." 
9. It was also brought to the notice ·of the Committee that most 

of the collieries were neglecting the adoption of adequate safety 
measures, which is their primary duty. 

10. Taking all these factors into consideration, the Committee 
have come to the conclusion that in the long run nationalisation of 
the coal industry is essential in the interest of industrial development. 

11. The Committee, however, recognise that Government have 
not sufficient technical manpower to take over immediately all the 
private collieries in the midst of other claims on development of 
the country in various spheres. Since it is essential that targets of 
production of coal laid down in the Second Five Year Plan should be 
attained during the period stipulated, the private sector may be given 
a further chance and some reasonable and adequate time to play 
its part and to continue to run the private collieries on the follow-
ing conditions:-

(i) That adequate capital is invested by them with a view to 
step up production to the limits laid down by Govern-
ment for each colliery; _ 

~~~) that scientific meth~s are employed. in raising ~oal; 
(m) that as far as posslble mechanisation and safety mea-

sures are introd.u~d (or qu~cker and better output; 
(Iv) that labour conditions are Improved according to the 

standard laid down by Government in this respect. 



4 
12. Sometimes in the exploitation of these n~tural re~o?rces 

private owners thereof are guided rathe~ by short-slgh.ted poh~les. of 
quick returns than by questions of maxImum eco~omIc explol~atIon 
and preservation of national assets. The CommIttee, accordmgly, 
recommend the following measures to be taken for the prevention 
of such destructive exploitation:-

(i) All new collieries should be State-owned and managed under 
the ultimat~ control of the Coal ComI?ission ~hich should be. set. up 
immediately. The Committee have gIven detaIls of the constItutIon, 
functions and powers of the proposed Coal Commission in paragraphs 
25 to 28. The suggestion of the Committee in paragraph 22 regard-
ing the pattern of organisation for managing State Undertakings 
applies in the case of State Collieries also. 

(ii) The State should as far ,.8S is practicable take over all private 
collieries which wholly or to a large extent are engaged in raising 
metallurgical or high grade coal. 

(iii) Steps should be taken to vest in the Coal Commission 
powers to take over all those collieries, at present under private 
management, which do not follow its directions as specified in para 
11 above and do not function according to the standards laid down 
by it, or which cannot function economically and satisfactorily due 
to any reason whatsoever. 

It may be left to the Coal Commission to determine whether the 
management of the private owned collieries should be taken over by 
the State for a limited period or indefinitely in order to bring about 
efficiency and economy in the working of the colliery or whether 
in the circumstances of the case the ownership of the colliery itself 
should be taken over by the State, in which case compensation 
according to the general procedure and principles laid down in that 
behalf by Parliament may be paid to the private owners of the 
colliery. 

(iv) The Committee have also considered the question of running 
collieries on a co-operative basis. The Committee have not examin-
ed the matter in detail and, therefore, suggest that Government 
might, as an experimental measure, introduce the idea in one or two 
collieries with a view to seeing how far the scheme is successful. 
The Committee have in mind the question of (a) labour co-opera-
tives, i.e., labour as a whole combining into a co-operative and 
undertaking to raise ~ definite quantity of coal on certain agreed 
remuneration, and (b) investment of capital in the colliery by 'the 
labour itself in due course. The Committee suggest that the 
scheme may be worked .piecemeal in the experimental stage under 
the direction of the proposed Coal Commission and kept under 
close observation so that it conduces to better efficiency and orga-
nisation and involves lesser costs of operations. 
The Coal Commission 

13. At present the affairs of coal industry are governed by two 
important administrative measures, namely, the Colliery Control 
Order, 1945, which continues in force under section 17 of the Essenti-
al Supplies (Temporary Powers)· Act, 1946 and the Coal Mines 
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~Conservation and Safety) Act, 1952, in pursuance of which the 
Coal Board was established, replacing the old Coal Mines stowing 
Board. The Coal Commissioner's Organisation administers the 
Colliery Control Order, whose main objects are:-

.i.. (a) fixation of price of the various grades of coal; 
(b) regulation of production and distribution of coal; and 
(c) prohibition or limitation of the mining of any grade of 

coal. 

14. The Coal Commissioner is also the Chairman of the Coal 
Board. Other Members of the Board, whose number does not 
-exceed six. are nominated by the Central Government. The Board 
is financed by a cess levied at the rate of annas six per ton of coal 
and soft coke and at the 'rate of annas nine per ton of hard coke. 
This cess is levied on all coal and coke despatched by rail. The 
.annual collection of the cess amounts to approximately Rs. 1·1 
crores. 

15. The main functions of the Board relate' to the administering 
·of Coal Mines Safety and Conservation Fund by granting assistance 
for stowing operations in collieries, by executing directly stowing 
and protective operations against fire and flood, and to organise re-
'Search work connected with safety in coal mines, conservation and 
proper utilisation of coal. The measures adopted or contemplated 
in pursuance of the policy are-limitation of output, stowing, 

"""washing, control on opening or reopening of coking coal seams and 
Ymines and control on mining methods. 

16. The Coal Commissioner's Organisation is responsible for 
direct management of the State Collieries. These collieries were 
previously owned by the Railway Board, but their management was 
entrusted to the late Department of Supply under the orders of the 
then Governor-General in June, 1944, when control on coal was 
introduced. Subsequently, in February. 1951, their management was 
transferred to the late Ministry of Works, Production and Supply, 
when that Ministry came into being. Finally, when the reshuffling 
-of the Ministries took place in May, 1952, they were placed under 
the management of the Ministry of Production, who have been 
:administering them through the Coal Commissioner. 

17. The Estimates Committee reported in 1951 on the mis-
management of State Collieries and also made a special Report to 
Parliament on the 24th March, 1951 on the aspect of losses incurred 
by the State Collieries. Since then certain changes have taken 
place in the organisation of the former Railway Collieries and a 
-detailed examination on the affairs of these Collieries as they are. 
~t present, is made in para 63 to 68 of this Report. 

-1i 18. It has been mentioned in paragraph 2 before, that control on 
-coal was imposed in June, 1945. This was necessitated by the emer-
·gency which then prevailed. The control related to production, 

., ·distribution and the price of coal. The exceptional conditions creat-
ed by the last war which caused the imposition of the controls no 
longer exist. The Coal Commissioner's Organisation has functioned 
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in a manner which has tended towards the perpetuation of these-
controls and, in the process, a very complex situation has been 
created. The handling of the coal industry has neither assisted its 
development nor improved the labour relations. Similarly, the Cod 
Board has failed to fulfil the objects for which it was created. The; 
Committee found that after 3 years of its existence the only effective 
measure the Board actually implemented fully in the matter of 
conservation was to peg production metallurgical coal. All other-
schemes were either still at the consideration stage or just beginning 
to be implemented. It appears that the Board are still undecided as 
to how to set about implementing the conservation policy of Gov-
ernment in the matter of stowing. It appears that Government's 
decisions in regard to the establishment of washeries in the country 
or the policy regarding the blending of coal are still not finalised. 

19. There is another matter relating to the coal industry which the-
Committee consider unsatisfactory. There are various enactments. 
in regard to this industry which are at present being administered 
by different Ministries. For example, the Mines and Minerals (Regu-
lation and Development) Act, 1948 and the Mineral Concession Rules 
as well as the Mines and Minerals (Conservation and Development) 
Rules, 1953 are administered by the Ministry of Natural Resources 
and Scientific Research through the Indian Bureau of Mines. In this: 
matter there is considerable overlapping between the jurisdiction of 
the Coal Commissioner and the functions of the Indian Bureau of 
Mines. Some of the duties of the Chief Inspector of Mines, vested in, 
him under the Mines Act, are the same as some of the functions of 
the Coal Board. Then, there is the Coal Industries (Development and' 
Regulation) Act, 1951, and the rules made thereunder, which are 
administered by the Ministry of Commerce and Industry. 

20. It will thus be seen that at present the coal industry suffers: 
from a multiplicity of controls and is exposed to interference from 
various sources, and there is no integrated policy in respect of this 
industry, inspite of its great importance. The existing regulations .• 
for its development, as well as for the conservation of coking coal 
are not effectively administered. All these factors have been bringing. 
about a depressing effect on the industry. Yet it is well known that 
coal is one of the most important basic materials, not only in indus-
try, but in all phases of modern life. Many years ago, professor-
Jevons had said that coal was "the main spring of modern industrial 
civilization". By and large, this is still true. The Committee have· 
in the earlier paras recommended that the Government should 
formulate the steps and the stages by which the coal industry is t{)l 
be nationalised laying down a time-limit therefor. 

21. The Committee are of the opinion, that as a preliminary step' 
towards nationalisation an~ towards organising the industry on better' 
and efficient lines with a view to stepping up production and ensuring~ 
quicker distribution at cheaper prices and to introducing new and 
modern methods of raising coal, increasing labour welfare etc., it is: 
necessary to establish a Coal Commission and consequently to abolish 
the Coal Commissioner's Organisation as well as the Coal Board. At. ' 
present, at the highest level, problems relating to the coal industry" 
are being dealt with by three Ministries-Transport by the Railway 
Ministry, Labour relations by the Labour Ministry, and all other-
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matters by the Production Ministry. It Is not practicable to change 

~ the ultimate responsibilities of the Ministries of Railway and Labour 
in regard to transport and labour, but the Committ~ .feel that greater 
co-ordination and integration of all activities relating to the Coal 
Industry should be aimed at. The other activities relating to the 
goal industry were exhaustively summarised by the Indian Coalfield's 
'~ommittee (1946). They are:-

(1) Mineral Policy. 
(2) Preparation and collection of statistics. 
(3) Safety measures. 
(4) Research. 
(5) Labour welfare. 
(6) Mining Leases and Royalties. 
(7) Classification of coal. 
(8) Conservation Schemes. 
(9) Development and utilisation. 

\ {10) Administration of cesses. 
(11) Administrative control over: 

(a) Production, 
(b) Price, 
(c) Export, and 
(d) Distribution. 

-, (12) Administration of Government owned collieries. 

22. While visualising the constitution of a Coal Commission, the 
-Committee have in mind what the late President Roosevelt com-
mended to the Tennessee Valley Authority, viz., "a Corporation 
-clothed with the power of Government but possessed of the flexi-
bility and initiative of a private enterprise". In tms connection the 

.oj Committee would also like to quote from the Report of the Indian 
Coalfields Committee, 1946:-

"The managerial autonomy essential for business success-
demands freedom from political considerations and con-
trol. This does not imply that the Government or _ the 
Legislature should exercise no control over fundamental 
policies. A determination as to whether a particular 
coalfield shall be developed and necessary railway facili-
ties arranged iJlvolves questions of broad policy and 
hence of economic planning for the Government and the 
Legislature to decide. But once such a decision has 
been taken, the opening up of the field etc. is a task to 
which political considerations ought to be completely 
unrelated." .., 

23. The National Coal Board set up in the U.K. is specifically 
-constituted as a "body corporate with perpetual succession and a 
"Common seal and power to hold land without licence in mortmain". 

~ The kind of Commission which the Committee visualise should be 
"<iirectly responsible to the Minister concerned, without the superim-

position of all the paraphernalia of a Secretariat in between. 
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24. In describing the functions of the Coal Commission, the Com-
mittee. would quote again from the Report of the Indian Coalfiel~. 
CommIttee, 1946:-

"(1) The powers and functions of the National Coal Commisston,'r· . 
are to include the taking of such action as, in the opinion of the-
Commission, is necessary or desirable:-

(a) to ensure that coal is produced in the country in such: 
quantities and with such regularity as will meet require-
ments throughout India and in trade with other coun-· 
tries; 

(b) to ensure that the coal resources of the country are con-
served, developed, worked and used to the best advantage, 
in the public interest; 

(c) to ensure that the coal produced in the country is distri-
buted and used in such manner, quantities, classes and 
grades, and at such prices as are calculated 'best to 
serve the public interest, and secure the economical use 
of coal and the maintenance of essential services and' 

.industrial activities. 

(2) In particular, without limiting the generality of the foregoing~. 
the Commission is to have power to make provision for or with res-
pect to-

(a) the working and getting of Coal, including the introduc- .; 
tion and operation of sound mining principles and' 
practices and methods of stowing and haulage,. and 
the regulation of output; 

(b) the conservation of coal, the development of any coal' 
mine, seam or field, and the opening, closing or abandon-· 
ment of any coal mine; 

(c) the introduction, modification, replacement and operation 
of machinery, plant and equipment for use in connection' 
with the production and distribution of coal and the 
manufacture, procurement, improvement and.standardisa-
tion of such machinery, plant and equipment; 

(d) 

(e) 

the classification and grading of coal and its preparation 
for the market; 

the effective and economical distribution of coal, including 
its purchase, sale, marketing, acquisition, disposal, supply, 
storage, reservation, pooling, transport, carriage, con-
veyance, delivery, handling, loading discharge and recep-
tion; 

(f) the efficient and economical use of coal, the development ... 
of uses or markets for coal, and the recovery of the by-
products of coal; 

(g) "', the regulation of prices for the sale, purchase or re-sale· 
of coal, the values at which coal is recorded in the ac-
counts of any business, and of profits in the coal industry;: 

~I 
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(h) any matter incidental to all or any of the foregoing 

matters. 
(3) The Commission is to have authority to make such orders, 

take such measures, give such directions and do such things as are, 
in the opinion of the Commission, necessary for or incidental to, the 
effective exercise of- its powers and functions and, in particular, 
without limiting the generality of the foregoing-

(a) to provide, and to assist others to provide, or obtain advice, 
technical services, equipment, and other facilities and 
aids to efficiency and economy; 

(b) to arrange for research, inquiries, investigations, surveys, 
tests and inspections; 

(c) to enter into and carry out contracts and transactions, to 
incur expenditure and make advances, and to acquire 
and disppse of any property or rights; 

(d) to require the keeping and production of accounts, books 
and records and the compilation and furnishing of 
statistics, returns and other information in such form 
and relating to such matters as it may specify in the 
requirements; 

(e) to acquire any coal, sell any coal 'acquired by or vested in 
it, impose conditions under whic;h any other person or 
authority may acquire, purchase, sell or dispose of coal, 
and enter into arrangements and agreements with other 
persons and authorities as to the sale or disposition of 
coal; 

l4, to operate any mine vested in it; 
(g) to acquire, procure, erect, construct, requisition the use of 

and operate plant, machinery and equipment (including 
railways rolling stock and sidings, not being the property 
of the State); 

(h) to assist others to establish and operate coal mines and 
other undertakings or enterprises; and 

(i) to terminate, suspend, vary or modify any contract or 
agreement relating to or affecting the production, supply 
or distribution of coal, including sale, transportation by 
land or sea, loading discharge, delivery, storage and use. 

(4) The Commission is to have power at any time to rescind 
terminate or vary any order, direction or requirement made or give~ 
by it.". -

25. The proposed Cqal Commission should have three wings as 
indicated below:-

(1) The first wing should control the coal industry in the pri-
vate sector. It should take over the present functions of both the 
Coal Board and the Coal Commissioner in regard to the private 
coalfields. It should have complete authority for laying down the 
standards according to which these private collieries should func-
tion and the targets for their development. If any colliery does 
not adhere to the standards laid down by the CommISsion, it should 
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be taken over :n the manner suggested by the Committee at para 
12 of their Report. At the same time, such private collieries as may 
be running uneconomically either due to smallness of their size or 
for any other reason, should be taken over by this wing of the Coal 
Commission· and run under its control. The pattern for the mana-
gement of industries by Government has been described separately 
by the Committee. The pattern should be universally applicable 
to the collieries managed by the Coal Commission. 

(2) The second wing should be concerned with the general pro-
blems of administration, administer the State collieries, which are 
now directly under the Coal Commissioner, the pattern of manage-
ment being indicated in Chapter 2. It is suggested that when the 
Coal Commission undertakes the management of the present State 
collieries, it should be allowed to start with a clean slate and should 
not be burdened with the liabilities of the present management. 
There should be an impartial and commercial evaluation of the assets 
of these collieries, which should be the starting point for the new 
undertaking. 

(3) The third wing should deal with all policy matters such as 
development of coal industry in the country, export policy in respect 
of coal and research about the coal industry, which is so essential 
The Ministries of Natural Resources and Scientific· Research and 
Commerce and Industry should surrender their powers in this re-
gard to the proposed Commission, which should have the exclusive 
control over all matters relating to the Coal Industry in the coun-
try. The Commission will, however, be answerable to the Minis-
ter in charge. 

26. It is important that this Commission should have its head-
quarters either at Asansol or at Dhanbad, both of which are situated 
in the heart of the most important coal producing area in the country_ 

27. The Committee suggest that the proposed Commission may 
be constituted with four members and a Chairman who should be 
a person with wide commercial and administrative experience. The 
other four members should be persons representing the following 
interests: -

(a) One representative of the Ministry of Railways, 
(.b) One representative with experience in financial matters, 
(c) One representative of Labour, and 
(d) One representative from the scientific or engineering 

fields. 
28. The Chairman and not more than two members of the Com-

mission may be wholetime paid employees. 
29. The Committee consider that the Coal Commission should, for 

the time being, be set up under a resolution of Government and its 
working watc~ed for a few years before it is placed on a permanent 
footing. 

Controls on the Coal Industry 
30. Government assumed complete control over tly:.. production, 

distribution and price of coal in 1944 under the Colliery Control 
Ord.er, 1944, issued under the Defence of India Act. This was later 



sUJiH!I'seded by the Colliery Control Order, 1&&5 which C,Ontiluol. In 
force today ~. derSection 17 of the EsseD.ti.ll ~upplles (Temporary 
Powers) Act 1946, and the tssential Commodities Act, 1955. 

31. The main objects of the Colliery Order are: 
(1) fixation of l?rices of the various grades of coal; 

. (2) regulation of distribution of coal; and 
(3) prohibition of limitation of the mining of any grade of 

coal. 
Price Control 

32. The prices of coal were fixed in 1944 in the Bengal/Bihar 
fields at the level of prices charged by the Coal Association for the 
selected grades· early in 19« or in 1943. The prices were general-
ly based more on the cost of production rather than strictly. accord-
ing to the. fuel value of the coal .. In 1947, a Committee, known as) 
the ~attachBtjee-Nayak Committee, was appointed to make a 
thorough enquiry about the mdusiry in the Bengal/Bihar area in 
order to determine the average cost of production and to recom-
mend a reasonable economic price for the various grades of coal. 
The prices were then refixed in 1947 on the basis of the recommenda-
tions of the Committee which recommended an average profit of 
Rs. 1/8/- per ton as reasonable. In fact the prices were raised by 
Rs. 3/8/- per ton mainly to meet the increase in cost of production 
brought about by the implementation of the Conciliation Board 
Award. In the outlying fields similar increases in priCes were also 
granted to the extent justified on the recommendation of the 
different Fact Finding Committees appointed for these fields. 

33. The prices in 1947 were subjected to 'a cut in 1949 on the r 
recommendation of the Sinha Committee and the prices of the 
Grades IlIA and lIIB were reauced by RS. 1/7/- and Rs. 2/4/-
respectively. The other grades of coal from Selected 'A' to Grade 
II were also subjected to a price cut in 1949 in order to counteract 
the inflationary tendencies which prevailed then. These cuts 
amounted to 9 annas fer ton hi'the case of steam coal and 10 annas 
per ton in the case 0 slack" coal. 

34. The industry has been complaining that while the prieea 
fixed in 1947 have been reduced, the cost of production has consider-
ably increased and that the present prices are not adequate enough 
to meet the various obligations like safety measures, stowing etc., 
which the collieries have to carry out. Government, on the other 
hand, claims that the prices are adequate. 

35. The Committee recommend that a Standing Advisory Com-
mittee representing all interests should be set up in the Ministry, 
which will not only review the present price structure for coal, 
but will also continue to do so from time to time as the situation 
may demand. This Committee should also assist the proposed Coal 
Commission in the matter of price fixation in future. The functions 
of the Committee will be purely advisory. 
Distribu.tion Control ... 

36. The Coal Commissioner, subject to overall allocation being 
approved by Government every month, is vested with complete 
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pOwers regarding coal distribution and aU movement of coal requires 
his prior saI\Ption. Transportation is the coal industry's biggest 
problem. It is possible for the collieries to produce more coaT but 
Unless the coal can be moved speedilY from the pit-heads, problems 
B~ch as accum~lated stocks which m~ans locked up capital, possibi-
hty of fires, pIlferage etc. would arIse. Production, therefore. has 
to be planned in tune with the transport capacity. ' 

37. The present demand for coal, according to Government~ is in 
the region of 38 million tons against the actual supply of 33 million 
tons. An estimate has been made that with the establishment of 
the steel plants and of many new industries and the development 
of existing undertakings, extension of the railway system etc., the 
demand for coal in 1960 is likely to be of the order of 60 million 
tons. The Committee feel that Government should conduct a proper 
demand survey for the entire period ot the Second Five Year 

·Plan primarily by ascertaining what consuming units are likely to 
be established and estimating the requirements of these units. A 
phased programme should be prepared on the basis of this demand 
survey and targets for production and transport of coal should be 
clearly laid down. Unless this is properly done and an earnest effort 
made to achieve the targets, the country's development plans might 
suffer. 

38. The Coal Commissioner maintains a chart showing the allot-
ment of wagons against quotas issued, by which he is able to 
maintain a uniform standard of supplies to the various classes of 
consumers. The distribution system is based on categorising the 
individual large consumers in classes, for which there are specific 
sponsoring authorities, e.g., the Textile Commissioner for textile 
mills, State Governments for Industries which are not dealt with as 
Central Industries for this purpose etc. The requirement for each 
class of consumers is made up by the sponsoring authority by 
screening the requirements of each individual consumer and arriv-
ing at the total. The Coal Commissioner sometimes sanctions special 
movement quotas in order to replenish the stock of consumers who 
have not received their quotas. Many complaints, both from the 
producers and the consumers, that the control was not being worked 
properly were brought to the notice of the Committee. If the 
continuance of the control is found necessary, the Committee con-
sider that this should be subject to the advice of the trade and 

. industry and for this purpose, the Standing Advisory Committee 
already recommended by the Committee may be utilised. 

Railway Transport> 

39. The daily average number of wagons supplied to the West 
Bengal/Bihar coalfields from 1946 onwards is as follows:-

1946 2726 1951 3030 

1947 2640 1952 3163 
1948 2706 1953 3Il2 
1949 . 2984 19'4 320S 

1950 2849 
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40.· A .break. up of the figure for 1954-55 giving the daily average, 
month-WlSe, will make the picture more clear: 

January . 3169 
February 3208 
March 32JS 
April 3191 
.May 314S 
June 3130 
July 33S1 
August 3SS8 
September 3S93 
October. 3432 
November 3263 
December 314S 

41. The minimum guaranteed supply to the West Bengal/Bihar 
coalfields was increased from 2885 wagons a day in 1953 to 3085 in 
1954. The Railways had been requested by the Coal Commissioner 
to raise the minimum guaranteed figure to 3250 in 1955 but the 
Committee were informed that this has not been done. The minimum 
daily requirements of wagons according to the Coal Commissioner 
are 3250 from January to June 1150 with a minimum supply of 1150 
wagons for destinations above Moghalsarai and 3350 with a minimum 
supply of 1250 above Moghalsarai from July to December during 
the slack season. In this connection the Coal Commissioner has 
stated: 

"The Railways have a tendency to treat the demands which 
are essential to meet the most urgent and high priority 
needs only as the maximWJl. to be attained if possible. 
Unless planning is based on the full demand, there will 

. be no improvement in the situation". 
42. The Railway Board in answer to a question informed the 

Committee: 
"If rail transport capacity, including rolling:stock, were to be 

provided so as to maintain the local loading at the 
average level during the busy season, an appreciable 

. part· of the rail transport capacity will remain idle 
during the slack period-a waste which the country can 
ill-a1ford. If a large number of wagOftS and engines 
remain idle for a portion of the year, not only will there 
be a serious risk of pilferage of fitting. but also ad-
ditional stabling yard accommodation will be required. 
Furthermore, the increased ca:p,ita! investment and 
consequent maintenance expenditure will necessitate 
some upward revision of freight rates. To ensure cheap 
transport, therefore, it is essential to so adjust the 
movements that the entire transport potential is used 
to the maxHnu~ advantage". 

43. The Committee do not see why it should be the responsibility 
of the Coal Commissioner to make the day to day allotment of 
wagons in the various directions specially so, as the allocations 
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are n()t :ma~ol}. th~ bas1.a ot q,81'4 IU)d fast ~ ~cJ. .• r~ $tiBj~t otUy 
to an overan check. TQr th~ ,¥o~ ot ~o~aUotJll8n~ the· Coal 
Commissioner has a seniOr Ra:f1way Offieer under him and the Com-
mittee were informed that it was essential for the person who made-
the allocations to know the practical aspect of railway operations. 
The Committee felt that a great deal of unnecessary time, energy 
and expenses was being wasted on this system. They, therefore~ 
a~d the Ministry of Railways whether they were in a position tOo 
undertake the responsibility for equitable distribution of coal 
throu.ghout the country. Their answer is reproduced below in full: 

"The Railways are certainly in a position to accept the res-
ponsibility for equitable distribution of coal throughout 
the country in a m1Ulner they had been doing prior to 
the formation of the Coal Commissioner's Organisation 
during the War. In fact, disadvantage has been felt 
under the existing arrangement, wherein the Coal Com-
missioner's Organisation is responsible for allo"tment of 
wagons as occasionally, through lack of co-operation, 
sometimes capacities via certain restricted routes are 
inadequately. utilised and on some occasions the allot-
menu exceed the movement capacity. It is true that 
the Coal CommiSsioner's Organisation has a Railway 
Officer of the requisite status but as he is not responsible 
for the day to day operation of the RaUwars, at times 
he is apt to overlook the Railways' practica difficulties 
and from. our point of view the position will be very 
'much better if the allotment of wagons was entirely 
controlled by the Railways. 

It will be recalled that during the War years and after, even 
though there was an organisation under the Regional 
Controller of Priorities for allocating priority of move-
ment of traffic and to assign a special priority to any 
particular traffic (excluding coal), the allotment of 
wagons for goods transport all the time remained under 
the Railways. This arrangement allowed the Railways 
a measure of flexibility wbich, in the nature of things. 
for etfleient operation, is essential. . 

At present, coal demands are increaSing rapidly and naturally 
a strong machinery is needed to ensure rationalised 
production and rationalised distribution of coal in the-
Inger interests of the country. For implementing 
rationalised distribution~ it is neceS$ary that there-
should· be an aUthority which should collect and collate-
all the demands and prepare a programme for rationalis-
ed distriPuUon lit accordance W,ith the factual position 
of the scheme of' output. This taSk can, obviously, not 
be undert8ken· by tne Railways and a monthly pro-
gramme for rationalised distribution in consultation 
with the Railway;s shou~, th~fore, l?e th~ responsi-
bility of an·inde~ndent euthorfty. It is consIdered that 
this fui'lc1itOn mf2ht better continue to be entrusted tOo 
the Coal ComuUistorier's Organisation but the actual 
d9 to, cJ.8}" a.Uotme~~< ~rQff.d~y, in keepilp.g wi#J t.he ~e­
work set ololt .in thebelft monthly programme Qf ~ut. 
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IS 
;Qutiop Pm>areP by tile Coal CommisatoDer. ~ 'IDe 
~ :r~w.ur ()I the ~W8!l8 whb .. re • tee . belt 
P>oi\¥.lR JO~ tIUa - a IIIiIY be ar8\llil 
."Ql,8t._. owing. to t. . ency ,of, tr~. on occuions, it 
wo~ ~ot-Qe I" . ~r the Railway tostrict1y adhere 
to the moot,h Y.Prol!amme .nei, themore,a<ijustmente 
may .be M.<luked. ThlBt. true .. eventociay but adjust-
men~ ou..ght of necwity.to 'bem JaeePina with the 
gperatlol18l c~tions of the RaUways from day to oy. 
It is, therefore, fiidentUlatIilcha day-to.oc!ay adjust-
ment can only be satisfactorily made by the Railways 
subject to any special or ad hoc r~ement initiated 
~y the Coal C~~~ . .. This ~ .howRaUways 
fuctioned when the R - 0na1 Controller of Prioritjes 
Or.gan~atlon was in axis ence and this· should also be 
1;'tle tnqdus operandi in regard to movement of coal 
tra'ftic. 

Railways are rrogressively stepmng up the capaclty for move-
ment 0 tramc and in tfie task which confronts them 

. in the future, fcirmidablethough it is, it is hoPed that 
they wUl be able to acquit thetll$elves better and 
better as improved transport facilities are provided. 
Meanwhile, it is strongly felt that the arrangement 
shoUld not be complicated by continuing the interven-
tion of the Coal Commissioner's machirlery in the day-
to-day operation as this is not likely to be more efticient 
or effectIve than the Railway's own controlled organisa-
tion". 

44. The Committee desire that the proposed Coal Commission 
should consider this question and lay down a poUcy which win 
result in efficiency, speed and .better movement of coal than at 
present. Meanwhile, the Committee feel that the Coal CommisSioner 
should notify the Railways as well as· the producers the number 
of wagons J;equired by each colliery for lifting its coal and then 
the question of making available the wagons by the Railways to 
producers concerned should be left to the Railways to be determined 
by them in consultation with the Collierlesconcerned according to 
a planned programme, so that while the wagons are not left idle, 
they are made available promptly whenever required. 
Movement during slack season 
. 45. The daily average of wagons supplied varies considerably 

between the busy season and the slack season. The Railways had 
complained that the wagons allotted during the slack season were 
not fully utilised. The Coal Commissioner stated in this connection 
that the Railways offered a large num.ber of wagons during the 
slack season and there had been occasions whep wagons cdfered by 
them in certain directions could not be utUised in full while indents 
could not be met for directions above Moghalsarai and North Bihar. 
In the directions in which transport was freely available, indents 
showed a tendency to decrease as demands were met up to a satura-
tion point while in the other directions, demands were consistently 
high as the demands remained unsatisfied. It llPpears that during 
the first half of October, 1954, the Railways offered 6,000 wagons 
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per day (6,950 on the 11th Octoberl 1954). The Bengal/Bihar coal-
fields system is incapable of handling more than 4,250 wagons per 
day and the figure of 6,000 could only mean a nominal one, incapable-
in practice of being utilised. It appears that a Committee has. 
recent~ been appointed to review the pilot and depot capacities with 
a view to increasing the capacity of the railway system in order to. 
handle larger offers. The Committee hope that this ad hoc Com-
mittee will finish their work soon and that the Railways will imple-
ment their recommendations early. More wagons could then be-
made available during the slack season. 

46. The Committee were informed that the railway system In the-
colliery areas was a very complicated one. It may be possible to 
effect improvements therein on the basis of experience in the 
working of similar systems in foreign countries. The Committee 
would suggest that Government may examine whether it would be 
worthwhile to invite some foreign expert to indicate ways and means 
of improving the system or whether it may be worthwhile to depute 
our Railway Officers to study similar system in foreign countries 
and suggest possible improvements thereafter. . 

47. The Committee feel that when transport is so very inadequate 
for movement of coal, as many of the wagons as are available dur-
ing the sl~ck season should be utilised and that none of the wagons 
supplied by the Railways should be wasted, if possible. The Com-
mittee would make the following recommendations for increasing 
the movement of coal during the slack season:-

(i) Government may examine whether it would be possible to-
reduce slightly the freight rates of coal during the slack season in 
order to create a greater incentive to consumers to purchase more 
coal during this season. In order that the Railway Revenues may 
not suffer, a corresponding increase may be levied on the freight 
rates during the busy period. 

(ii) All consuming units should be asked to increase their 
storage capacities so that they mtlJ ~ove a greater amount of coal 
during the slack season and build up sufficient stocks to enable them 
to buy less coal during the busy season. The higher freight charges 
during the busy season is likely to induce the consuming units to 
accept the proposal. 

(iii) The question of establishing consumers' co-operative 
societies in important industrial centres, which would give credit 
faeilities, help in building storage dumps or stand as sureties to 
collieries for purchases made on credit by their constituent units~ 
should be examined. Such co-operative societies may also establish 
a coal dump from which the consumers may move their coal as and 
when required. If Government volunteer to give proper assistance-
to such co-operative societies by way of advantageous movement 
sanctions, or lease of grounds for building storage dumps etc., the 
Committee feel that proper response will be forthcoming. The 
representative of the Railway Board during the course of evidence 
before the Committee stated that it might be possible for the 
Railways to lease out some of their land to private consumers for 
building storage dumps. 
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(iv) Low priority coal may be given as many wagons' as are 

l'equired in the slack season, but very little movement of it should 
be allowed during the busy season and· that too only in special 
circumstances. 

(v) The Railways should move more coal for themselves during 
the slack season than they are doing at present. The Railways 
should build up sufficiently large stocks during the slack season so 
that more wagon space may be allotted to other consumers during 
the busy season. 

48. The Committee are of opinion that a Conference of represen-
tatives of producers, consumers and the Railways should be called 
to discuss the suggestions mentioned above. 
Sea Transport 

49. Transport of coal by sea has been very unpopular mainly on 
account of high freight rates. Co~parative figures for freight of 
coal for sea and rail transport from collieries in West Bengal and 
Bihar are as follows: . 

Sea fl'i~ rates Rly. freiaht rate from 
Ca cutta West !.lCf 

Bihar elds. 
per ton. per ton. 

R •• A. P. RI. A. P. 

Madras 2.7 0 0 2.0 10 0 
Tuticorin 2.8 0 0 28 3 0 
Cuddalore 28 0 0 *21 12 0 
Cochin 30 8 0 24 2. 0 
Marmagoa 36 8 0 *23 9 0 
Bombay 30 8 0 21 10 0 
Saurashtra 38 0 0 23 6 0 

50. Rail freight from the coalfields to K. P. Docks is Rs. 6/· per 
ton and C.P.C. loading charges amount to Rs. 4/- per ton, i.e., a total 
of Rs. 10/- per ton approximately has to be added to the sea freight 
rates to arrive at the total set-cu.m.-rail freight on coal to the 
destination ports. The double handling charges at ports add to the 
cost considerably. 

51. Coastal cargo has been reserved for Indian Shipping and no 
foreign ship can operate on the Coast. The Committee were inform-
ed that foreign tramp steamers would be prepared to carry coal 
at a much cheaper rate but that in the interest of the India!1 
Shipping Industry, they were banned from carrying coastal cargo. 
Moreover, non-Indian ships could not be depended upon especially 
during an emergency when none of them would be available. The 
Committee enquired whether any measures had been taken by 
Government to reduce the freight rates of coastal steamers and 
were informed that the shipping companies had advanced various 
arguments in favo.ur of the present rates. The Committee feel that 
an expert Committee should be appointed to go into the whole 
question of shipping freights and to recommend measures that should 
be taken to make sea transport of goods economical and efficient. 

*In addition to theIe ratel a traDlbipn:e .. t charle of 6 annal pertoD for each break 
C)f ... transhipment ia levied. 
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52. The Committee were informed that although the programme 

«tCtdcutta Portis dra'fID upcareftlllywith jn'oper &pacina of 
colliers, it frequently "happens that the delay at one end ve~ often 
upsets the subsequent programme resulting in a chain of further 
delays. The Committee would urge that proper attention should 
be paid by the Ministry of Transport to the matter of developing 
the Calcutta Port in order to enable it to handle coal transport 
smoothly. The conditions at other ports also require considerable 
improvements before sea transport can make an effective contribu-
tion to the solution of the problem,; of transporation of coal. 

The Committee also recommend that proper attention should be 
given by the Central and State Governments for the development of 
intermediate and minor ports which would go a long way to alleviate 
the difficulties experienced at present in this matter. 

53. The Committee were also informed that one major diffi-
culty in the matter of sea transport of coal was that unlike the 
Railways, it was not possible for the shipping companies to carry 
the requirements of small consumers. Consumets who carried 
coal by sea had to make large bulk purchases, and such consumers 
were not many. The Committee feel that the formation of con-
sumers' . co-operative societies, as suggested in the case of transport 
of coal by rail during the slack season, should be encouraged in 
South India and in the West Coast. This would mean also the crea-
tion of dumps and distribution to the various consumers from 
these dumps. 

54. The Committee were informed that it was proposed to set 
up shortly an Expert Committee to study and recommend methods 
of coordination between rail and sea transport. The Committee • 
would in due course like to be informed of the recommendations 
of the Expert Committee. 

55. The" Committee suggest that a survey should be made both 
i,n. South India and on the West Coast, from Saurashtra down-
wards, to find out the cost of fuel consumed by the various indust-
ries and. whether it would be possible for these industries to use 
coal if it is supplied to them in sufficient quantities at a rate slight-
ly higher than the rate of the present rail-borne coal. The Com-
mittee consider that rail freight rates for coal should be the same 
by freight adjustments, whatever .be the distances of the consum-
ing centres from the colliery. Coal is at present vital for the de-
velopment of industry in the country and a policy of differential 
freight rates on coal at present adopted, as in the case of other 
commodities, places the distant localities at a disadvantage. This 
handicap should be removed by freight adjustment and a pooled 
rate should be worked out for coal, chargeable to all consumers 
equally wherever located. If, however, any difficulty is experienc-
ed in this, in the alternative, the possibilities of levying a surcharge 
on the freight rates on coal for short distances should be examin-
ed so that the benefit accounting to areas nearer to the colliery is 
minimised to that extent. The receipts from the surcharge should .. 
be utilised to subsidise freight rates by sea which are substantially 
higher than rail freight for same distances. This would al90 have 
the additional benefit of diverting coal movement -Which the rail 
authorities are finding it so difficult to fully undertake at present. 
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56. One-third of the total production of coal of the' country is 

consumed by the Railways. All the loco coal used to run the Rail-
ways in the West and to a considerable extent in the South is moved 
through the land route. With the limitations imposed by restrict-
ed movement capacities, junctional bottlenecks, transhipment 
difficulties etc., one can well imagine the effect of this large move--
ment of transport of loco coal on the bther industries in the coun-
try. If, therefore, a reduction can be made in the traffic of loco 
coal, say to the extent of 25 per cent. it would give relief to the 
movement of coal for other consumers. The Committee, therefore, 
suggest that the Railways should use the sea route to some extent 
in moving their coal to the South and to the West Coast right upto 
Saurashtra and Cutch. 

Export of Coal 

57. Exports of coal have been steadily declining since 1952. The 
figures excluding Pakistan for the last five years are as follows: 

1950 
1951 
1952 
1953 
1954 

949,990 tons 
1,8~I.356 't()ns 
2,158,237 tons 
1,229,129 ton. 
1,187,086 tons 

58. The Committee were informed that the decline in exports 
was due to the declining demand for coal from foreign countries 
on account of the following reasons: 

(1) Increased production abroad; 
(2) Heavy post-war demand abated; 
(3) Conversion of ships and locos into oil; 
(4) -Difficulties of exchange and revival of pre-war contracts; 
(5) American aid to countries like Egypt and Japan. 

59. The Committee understand that when exportS were boom-
ing in 1951. Government imposed a surcharge on export of coal. 
Exports at that time were made to countries not normally supplied 
by India a.nd it was known at that time that exports would last 
only till such time as the regular suppliers got over their difficul-
ties. The industry claims that though these surcharges were im-
posed as a revenue measure when prices in foreign markets were 
high. they were continued beyond the limit when they could not 
be sustained without harm to the volume of coal exports and the 
result was that any possibility of capturing new markets was 10Rt. 
In May 1953, the surcharges were abolished but by that time IndIa 
had already lost these markets. The Coal Exports Committee 
of 1954 have stated that they had no information to assess pre-
cisely the effect on exports of the commercial charges. Govern-
ment on the other hand are of the view that India would. have 
lost these markets anyway, and it might not, therefore, be correct 
to say that these surcharges had a direct bearing on the lessening 
of the volume of exports. While this may be so, the Committee 
feel that earlier action to withdraw the surcharges could have 
been taken by Government with the fall in the prices in foreign 
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markets, and that Government should have been in constant touch 
with the interests concerned. They, accordingly, recommend that 
in all such matters, Government should set up suitable machinery 
for consultation with the interests concerned. 

60. Another aspect of the decline in exports was that the exports 
were not wholly according tp the choice of the purchasers. There 
were restrictions on the export of coal of the best quality (Select-
ed Grade 'A') and there was an obligation to take a percentage of 
Selected Grade 'B' Coal, i.e., 50 per cent Selected 'A' plus 50 per cent 
Selected 'B' coal or 25 per cent Selected 'A' and 75 per cent Selected 
'B' and. so on. Shippers had to carry large quantities of High Vola-
tile Selected 'B' coal which because of their moisture content, made 
them liable to spontaneous combustion. The result was that some 
cargoes got heated or caught fire and resulted in losses to either the 
buyers or the shippers and generally gave Indian coal a bad name. 
The main reason for imposing these restrictions was on account of 
the scarcity of Selected 'A' coal and also in order to find new markets 
and boost the exports of Selected 'B' Coal. The industry claims 
that these restrictions have had an adverse effect on the exports. 
Government, however, do not agree with the industry in this mat-
ter. As for fires in ships, Government feel that part of the blame 
lay with the shippers for not taking adequate precautions. 

61. The Committee also understand that the procedure for ob-
taining permits for expoJ:ts is very cumbersome and causes hard-
ship to the shippers. The Industry had mentioned in particular 
the system of allocating quotas and also that the Coal Commis-
sioner's Office was sometimes slow in issuing permits with the re-
sult that business suffered. Government have not agreed with this 
criticism also. 

62. Coal is an important exportable commodity and the country 
cannot afford to loSe its markets and its foreign exchange. The 
Committee feel that careful attention should be paid to this mat-
ter by Government and all measures taken to prevent loss of 
foreign markets. The Committee recommend that, as a first step, 
Government should do away with such controls and restrictions 
as have outlived their utility. 

STATE COLLIERIES 
Organisation and working results 

63. There are altogether eleven State Collieries, whi~h are un-
der the administrative control of the Chief Mining Engineer, who 
is also the ex-offiCio DeQuty Coal Commissioner (Production). The 
Collieries were originally owned by the Railways. Their manage-
ment was transferred to the Department of Supply on the 1st 
June, 1944. When the Ministry of Works, Production and Supply 
was formed in February, 1951, the management was trans-
ferred to that Ministry and later, in May, 1952, it was 
trans1lerred to Ministry of Production when that Ministry was 
formed. On the 1st April, 1954, in addition to management, the 
owntfShip of the Collieries was also t.ransferred to the Ministry 
of Production from the Ministry of Railways. 
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64. During the coUrse of examination by the Committee. it was 
pointed out that if the overall picture was taken into considera-
tion, the State Collieries were yielding a profit, as will be seen 
from the following statement;-

(Figures in thousands of rupees). 

I9SI-S3 19S3-S3 19S3-S4 1954-SS 
(Bstimates) 

Gross Roceipts 4,SS,67 4,63,00 4,SO,76 4,76>42 

Working expenses 4,44,38 4,0°,79 4049>41 4,36,13 

NBT PIOPIT II,39 61,31 1,3S 40,39 

65. But the Committee feel that the correct picture can be had 
only if the State Collieries are looked at individually, because each 
of these is a distinct unit. The following is the statement of pro-
fit and loss of these collieries: 

1951-53 1953-53 1953-54 1954-S5 + Profit 
-Lol. 

Argada + 5,39,930 +3,53,519 +1,65,936 +1,05,000 

Bhutkunda +1,09,358 +3,17,753 -3,14,781 +48,000 

Dobro +99,15,736 + 1,09,64,737+ J,07,57,058 +86,08,000 

Duclbera -5,17,565 -4,53,074 -J,8S,371 -4,00,000 

]arandih . -4,87,167 -4,75,890 -45,9S,610 -81,000 

Kargali -41,II,516 +3,33,086 +S,7o,868 +7,3°,000 

Kurhurbarec -38,81,674 -33,54,946 -:l4,97,76S -33,69,OCO 

Kurasia . +14,79,19° +4,54,735 -S,tn.617 +S,07,000 

Seramporc -19,97,359 -19,75,841 -:l4,30,089 -19.70,000 

Sawang -3,47,354 -3,S4,166 -3,17,733 --3,09,000 

Talc:har -5,63,1 84 -6,90,100 -4,19,733 -9040,000 

NBT PROPIT +IJ,39047S +61,30,803 +I,3S,164 +4°,z9,OOO 

66. It will be seen that out of the eleven State Collieries, six 
are run at a loss regularly. It will be seen that the ftgurea for the 
individual collieries fluctuate very widely between the various 
years and that there is also no correspondence between the various 
ftuctuations. The Committee feel that such wide fluctuations as 
between collieries and for the various accounting years indicate 
that careful scrutiny of the accounts of these collieries is not being 
exercised and that the reasons for such fluctuations are not being 
analysed and studied. There appears to be, in fact, DO effective 
financial control. 
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It is only on account of the profits made by the remaining five, 
that the Ministry have been able to paint a rosy picture. There 
can be no two opinions that it is an unsound principle to allow the 
earnings of one set of concerns to make up permanently the loss 
incurred by the other. In this connection, the Committee would 
like to quote from the Report of the Indian Coalfields Committee 
(1946):-

... ... ... ... 

"Yet it must be recognised that the fact that public enterprise 
is not operated for profit but for public benefit does not 
justify its management in showing any less concern for 
costs than would a private enterprise. We think, that, 
because of its public status, a state-managed organisa-
tion has an even greater obligation than a private orga-
nisation to weigh and appraise its costs as compared 
with the results achieved." 

67. It is known that the workable coal reserves of these Col-
lieries are large. It has been correctly stated that this group of 
Collieries should constitute "a vast reservoir from which any dis-
equilibrium between supply and demand could be adjusted at 
fairly short notice." Therefore, it is of the utmost importance that 
the affairs of the State Collieries should be placed on a sound 
footing. 

68. In paras 12 to 25 of this report the Committee have recom-
mended the early constitution of a Coal Commission. It has been 
recommended there that one of the wings of the Coal Commission 
should be responsible for the management of the State Collieries. 
The Committee have also described elsewhere the pattern, which 
all the nationalised undertakings should adopt, in order to substitute 
the present departmental control by a commercial system of manage~ 
ment. State Collieries, which constitute the basic industry in the 
public sector, should obviously adhere to this pattern. On this 
point, it is interesting to recall what the Railway Collieries Enquiry 
Committee (1949) wrote, comparing the management of private 
collieries with that of the State Collieries:-

"The difference between the system prevailing in private 
Collieries and Government collieries is that the 
later are administered by the Chief Mining En-
gineer with the assistance of Group Superinten-
dents"who are all technical men. The Chief Mining 
Engineer has very limited powers. As against this, the 
private collieries are administered by the owners them-
'selves or the Managing Agents with the help of staff 
experienced in business and with the full authority to 
pass orders and issue sanctions! on expenditure. Such 
expenditure is, in the case of bigger groups, recom-
mended by their Chief Mining Engineer who is the head 
of th~ technical department and in the case of smaller 
group, is controlled by the resident partners and agents 
who are advised by the. Managers who are also technical 
men. 'The owner or the Managing Agent judges every 
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case on its profit earning merits and sanctions or rejects 
the recommendation of the technical department~ ac-
cording as the finances of the company permit or as they 
think of the profit earning capacity of the scheme. The 
schemes of the Chief Mining Engineer, Railway Board, 
who is the Head of the Technical as well as Administra-
tion side, are forwarded to Government and are con-
sidered by the various Ministries concerned who are not 
always helped by peIjsons having direct knowledge of 
business or the technique of the Industry. 

The owners or managing agents of the private collieries 
would not, and cannot, afford to run a colliery at a loss 
for any length of time; and unless there is any early 
chance of profits, losing collieries are closed down. In 
the matter of promotion, transfers, etc., private compa-
nies go more by merit than by sez:!.iority. Individual 
merit has, therefore, a better chance of recognition in 
a private enterprise than with Government." 

The real administration of these collieries is carried out from 
Calcutta and not from collieries themselves. The Committee con-
sider that while it may be necessary to have a nucleus office at 
Calcutta for the purpose of distribution, the management of the 
colJieries and their administration can be effectively done only at 
the cIollieries themselves and the higher officers concerned with 
the management should have their offices near about the collieries 
themselves. 

69. As in the case of other nationalised undertakings, State 
Collieries should be run by Public Limited Componies, pattern for 
which has been recommended elsewhere. 

70. Eight of the State Collieries are situated in Bihar, two in 
Orissa and one in Madhya Pradesh. It will, therefore, be necessary 
to start more than one Public Limited Company, running the col-
lieries either individually or grouping together the adjacen~ ones, 
as may be considered suitable. These Companies should be under 
the overall control of the Coal Commission, although they should 
be allowed the largest measure of autonomy. The management of 
these Public Limited Companies for running the State Collieries 
should follow the same pattern as indicated in the report of the Com-
mittee on Organization and Administration of Nationalized Indus-
trial undertake. 

Surplus Labour 

71. One of the major problems facing the State Collieries is -that 
of surplus labour. The original estimate of the surplus in May. 
1951, was 8934. The Fact Finding Committee, set up in September, 

I 1952, fixed the number at 5708. Some of the men have retired, 
others have voluntarily left service and still others have either been 
absorbed against alternative vacancies or are dead. The present 
position is that the number of surplus rnen is 1476, which includes 
180 men, who have been declared medically unfit. The Corrunittee 
were informed that the cases of these men were pending before 
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various Labour Tribunals. It appears that the disposal of these 
cases has taken a very long time. 

72. The Committee understand that in the Argada Colliery there 
are a number of labourers who are prepared to be retrenched and 
seek employment elsewhere. B~t the management of the colliery 
is unable to discharge them, as their cases are still pending before 
the Labour Tribunal. The Committee wish to draw the attention 
of the Ministry of Labour in this direction and would suggest that 
steps be taken to ensure expeditiously disposal of pending cases by 
the various labour tribunals. 

73. As the existence of surplus labour constitutes a heavy burden 
on the State Collieries, the Committee make the following recom-
mendations for removing the surplus:-

(i) Alternative employment may be found for the surplus men 
in the other nationalised. undertakings, growing up in the same 
locality. Since amongst these classes, women also work and thus 
supplement the family budget, Government should plan in terms 
of finding alternative plural employment-both for the man and his 
wife. 

(ii) The Committee were told that many of the labourers in the 
Giridih and its neighbouring collieries had come from Bilaspur in 
Madhya Pradesh. Government should be able to resettle them in 
their own State where Korba Coalfields and Bhilai Steel Project 
are being developed. 

(iii) Government should consider the feasibility of making the 
retrenchment benefits so attractive that the surplus men may find 
it worthwhile to accept them and thus relieve the collieries of the 
unnecessary burden. 

(iv) The Railway Collieries Enquiry Committee had recommend-
ed that 6,000 tons a month of Grade III B Coal, of which reserves 
existed in plenty, should be produced at Giridih to meet the local 
requirements and be supplied free to labour. It appears that only 
about 3,300 tons per month of this coal are being produced at present 
out of which 2,000 tons are sold in Giridih town for domestic re-
quirements. The Committee had enquired from Government if it 
was possible to increase the production of this coal in order to 
absorb some of the surplus labour. They were told that the State 
Collieries supplied coal for Government purposes only and did 
not cater for the open market in competition with market col-
lieries and that there was already a heavy stock of Grade II and 
Grade III coal in the market. The Committee were informed that 
if it was possible to find a market for an output of 12,000 tons per 
month about 600 additional workmen could be found employment 
and a profit of Rs. 4 lakhs could be made on the scheme. The Com-
mittee see no reason why the State Collieries should not enter the 
open market, particularly as that will reduce the number of sur-
plus men. 

The Committee feel that, considering that there is such a 
shortage of coal and that infructuous expenditure was being in-
curred on the surplus labour, Government ought not to have re-
stricted supplies from State Collieries for Government purpose only 
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and ought to have made the product available in the open market 
also. Ordinary business prudence would have indicated this course 
of action. 

Accounting Procedure 

74. One of the recommendations of the Railway Collieries 
Enquiry Committee was the decentralisation of accounting work and 
setting up of a full-time audit section in each Railway Colliery with 
a Senior Accounts Officer in charge who should also function as 
Financial Adviser to the Collieries' Superintendent. In matters of 
capital expenditure, State Collieries adopt a cumbrous process. 
The proposal is first sent for the technical and administrative 
approval of the Chief Mining Engineer. Estimates are then pre-
pared and submitted to the Controller of Coal Accounts, who certi-
fies the incidence of the charge, the existence of the budget pro-
vision and the propriety of the expenditure. All this takes a long 
time. In very exceptional cases, the Chief Mining Engineer has 
powers to issue an "urgency certificate", when the work may be 
undertaken even before the preparation of the estimates and the 
sanction of the Controller of Coal Accounts. The present account-
ing system is not conducive to efficient working. The correspon-
dence between the Controller of Coal Accounts and the Collieries 
delays all matters. When the proposed Coal Commission is establish-
ed and Public Limited Companies are formed to run State Collier-
ies, the Committee expect that a decentralised commercial account-

~ ing system will be adopted. 

Stores 

75. With regard to acquiring of consumable stores, the Com-
mittee were informed that the purchases were made through the 
Director General, Supplies and Disposals. It was reported that the 
present process was "abnormally slow", and that it was a rare 
occurrence for the supply to be made within 12 months from the 
date of placing the indent. Supply of timber and steel ropes, which 
are extremely important items for the maintenance of output and 
safety of the underground workers, was also being considerably 
delayed by the D.G., S. & D. In a written note submitted to the 
Committee, the Coal Commissioner stated that "in many cases 
prices were abnormally higher than those against direct purchases". 
It was brought to the notice of the Committee that D.G., S. & D. did 
not have expert staff for inspection, especially in the case of tim-
ber. As a result, some of the collieries which are already working· 
at a loss, have been made to incur wasteful expenditure. The Com-
mittee understand that steps are being taken towards establishing a 
State Purchase Corporation. The Committee would like Govern-

~ ment to consider the remarks made above and to ensure that the 
short-comings of the present D.G., S. & D. are eliminated. 

76. The Committee found that plant and machinery valued at 
Rs. 2,36,000, which are surplus to requirements, are lying idle in the 
collieries. This amount excludes the value of machinery earmark-
ed for the Korba Coalfields. Besides the plant and machinery, 
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other miscellaneous stores vaiued at Rs. 1 lakh are also lying about 
in various collieries. These surplus machinery and stores have not 
been properly kept for lack of covered space and are deteriorating 
The Committee consider that the position should be immediately 
reviewed and diposal of surplus items arranged expeditiously. 

Removal of overburden at Karga!i and Bokaro 

77. At Kargali and Bokaro, coal is extracted by the open cut 
method, i.e., the top strata of stone or the overburden, as it is called, 
is removed and coal is then bared and cut directly. At present the 
removal of overburden is being done by manual labour. The thick-
ness of the overburden at Kargali varies from 150 to 200 feet and 
at Bokaro from 75 to 110 feet. From the manner in which this work 
is being carried on, it is feared that within a period of six months 
the output of coal at Kargali will drop by 40 per cent. and that at 
Bokaro by 20 per cent. Formerly, overburden was being removed 
by mechanical means but this was found to entail heavy expen-
diture, resulting in the higher cost of coal. The Committee were 
informed that some of the machinery utilised for removing the over-
burden, belonging to the Indian Mining and Construction Co. Ltd., 
was still lying idle with the firm. It is suggested that the Govern-
ment should carefully examine the comparative cost of removing 
this overburden by mechanical means either departmentally or 
through a contractor. This matter calls for immediate action by 
Government. 

Amenities for Labour 

78. The Committee feel that amenities like housing, water supply. 
medical ~acilities etc. should be provided to the workers. The Com-
mittee found that conditions in the collieries are not even up to 
the minimum standard. The Committee have dealt with some of 
these below. 

Housing for Colliery Labour 

79. Houses were not provided to all workers and many of the 
existing ones are in a forlorn and dilapidated state. Some of the 
new houses that have been constructed by the collieries are good 
especially at Kargali and Bokaro. The Committee have been in-
formed that the houses constructed by the Ministry of Labour under 
the Mines Labour Welfare Fund. are unpopular with the workers. 
A Sub-Committee of the Estimates Committee visited some of 
these and found them fairly roomy and good but workers found 
them too modern and preferred houses in their own traditional and 
orthodox style. The Committee were also told that some of these 
houses constructed by the Fund were far away from the place of 
work which added to their unpopularity. The Committee have ... 
been informed that sometimes the houses were built as far away as . 
5 to 6 miles. This appears to be a genuine grievance and the Com-
mittee recommend an investigation into this matter. 

80. The Committee also recommend that a standard of houses for 
workers in all the State Collieries should be laid down. 
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81. As regards repatrsof houses, the Committee are not .. tiafled 

that this is beipg clone in a proper mann~. at least in BOme of the 
collieries. At GiricUh. th_ procedure, is that when ,an a(?pl1catton is 
'teceivedfrorn a wotlter for repair. to. his house,. a S.ub-~tor of 
Works inspects the hduse and 'certilies tbat repairs are n~esaary and 
states the minimlUri qU$1ltity of materials' reqUiretpi. 'These ma:tertals 
.are suppUed to the . wor~er Who carries out the repairs himself. 
Further checks are not usually made.' The Comm1~tee undel'Stand 

, that the worker sometimes sells the materials ,in the. town nearby 
.and converts it into cash. The Committee recoMmend that this 
procedure should be revised. Repairs to houses should be ~onduct­
ed departmentally as far as possible. If this means additional ex-
penditure, then an official, senior to the Sub-blspector of Works, 
should inspect the house after the repairs have been carried out 
.and satisfy himself that all the materials supplied to the worker 
,have been used by him. Proper disciplinary ,action should be taken 
if any irregularitr is observed. Surprise checks should also be 
made by the Collieg Manager and the Colliery Superintendent so 
that the junior staff are alert and honest in their dealings. 

Water Supply 

82. Adequate facilities have not been provided in most of the 
collieries for the supply of pure water to the workers. When the 
Sub-Committee visited Bokaro, they found that conditions were ex-
tremelybad. The labour complained that water was not available 
at the specified timingll and that even during the hours when water 
was available, the pressure was so low that adequate water was 
not available for all the people. It appears that only 50 per cent. of 
the water there is filtered. The unfiltered water was pumped direct 
from the river and this river water was much polluted because the 
Bokaro Thermal Station upstream constantly discharged ash into it. 
The Committee recommend that Government should do everything 
possible to supply clean drinking water to the labourers in all the 
collieries. 

Creches 

83. A Sub-Committee of the Committee visited the creche at 
the Bokaro Colliery. They found that the rooms were all empty 
and that there was no furniture or equipment or even toys for the 
children. In fact there were no children at all in the creche. The 
Sub-Com.mittee were given to understand by the matron in charge 
that the creche was not used for want of equipment and for want 
of milk supply for over two months though su<!h supply was obli-
gatory. The pipe in the bathroom had gone out of order, it appear-
ed, for more than a week and water was ftowing out continuously-
a contrast to the workers' colony nearby where there was a short 
supply of water. 

84. The Committee trust that the Government wUl pay proper 
attention to these matters. the Committee would recommend that 
the Coal Commissioner ·and the C.M.E. should, during their inspec-
tion tour, inspect these creches and multi-plU'pOSe institutes and see 
that proper attention is paid to 'the amenities siele as well. 
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Coke Oven Plant at Girldih 

85. The Coke Oven Plant at Giridihproduces about 3,000 tOJUl; 
of coke per month. The Plant is very old and at present 5 out of-
the 50 ovens are not working. Periodic repairs are also necessary-
for the other ovens. Besides coke, the plant produces by-product.-
like coal-tar, ammQnium sulphate, benzol and sulphuric acid. Such 
expenses as cannot be directly allocated to any product are pooled· 
and then distributed to each item at the end of the month in the· 
following proportion: 

Hard coke 2/srd 
Coal tar 1/9th 
AmmoDium sulphate 1/9th 
Benml 1/9th 

The Railway Collieries Enquiry Committee had recommended: 
that this costing system should be revised and that by-products 
should not be debited with 1/9th of the overheads, including in-
terest and depreciation on the entire plant, but only with such pro--
portions of overheads as have a direct relation to these by-products. 
It appears that this recommendation has not been carried out so· 
far. The Committee recommend that the new proportions should 
be worked out in consultation with the Controller of Coal Accounts. 
and brought into effect at an early date. 

86. The following figures indicate the quantity of coke and by-
products produced during 1954 and the stoek on the 1st February ... 
1955: 

(I) Hud Coke . 
(ii) Rejection of hard coke as soft coke 
(iii) Coal Tar . 
(itl) Benzol 
(tI) Ammonium sulphate 

Quantity produced 
during 1954 

33,882. tons. 
8,038 tons. 
1,32.9 ton8. 
12.,160 gallons 
Nil 

Stock on 1-2.-55 

Nil 
10 ton •• 
1,188 tons-. 
3,069 gallons. 
73 tons. 

87. The Committee are not satisfied with the procedure adopted' 
for the sale of by-products of the plant at present. Almost a whole-
year's production of coal tar is in stock at present. This item is, it 
appears, either sold ~ Railways and Government sponsored work-
shops, or supplied to private parties through call of tenders. The 
Committee feel that if the Railways or particular Government work-
shops require the coal tar, then it should be supplied to them on ., 
regular basis. There would thereby be a regular oft-take of the .. 
product and no accumulation of stocks. The consumers would also. 
be ensured of a regular supply. If Government organisations can 
consume the total quantity of coal-tar produced, it would be a waste-
to sell it to private parties. The Committee suggest that the sale-
may be ~ected through the D.G.S. &: D. In the case of benzol also~ 
the whole production of which is sold to Messrs. Standard Vacuum: 
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Oil Co. at their installation siding Budge-Budge, it should be-
examined whether this valuable product should be directly utilised 
or sold to other Government Organisations which purchase benzol 
from the market. The disposal of the products of State-aided indus-
try to private dealers, when the i;ame material is required in other 
State Undertakings who have to purchase them from private dealers, 
should, as far as possible; be avoided. The best course is for the 
Government undertaking producing a commodity to sell it directly 
to other State Undertakings who may require such products. Suit-
able instructions should be issued to the oftlclals concerned in all 
such cases. 

88. The Comqrlttee understand that the ammonia plant has not. 
been working and as such no ammonia was manufactured in 1954. 
The Committee hope that proper attention will be paid to this; 
m.atter immediately. 
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SALt OBGANlSA'l1ON 
, _,19. Til11M7 the $a1t Depprtm~t waI.a part of theOeiltnl 
~xci.e and ~t 1)ell.u-'mxent. Owing to t'he colftion Of dUIty ~d 
certain other functions haVIng been 'taken: over by "the Salt Dep.rt-
ment as a result of the partition of the country and scardty of -salt, 
'the Depiriment was separated in the year 19f8.B1 tb,e close of 
1048 the CoUectors of Central Exclse were. com~ly relieved,af 
1beir dutiQ ill respect of sait. At present the' Salt Department 
has one Salt Commissioner's Office situated at Delhi and four 
Regional Offices under Deputy Salt Commissioners each at Sambhar, 
Bombay, and Madras and under an Assistant Salt Commissioner at 
Calcutta. 

Functions 

90. The functions of the Salt Organisation as decided at a meet-
ing of the representatives of the Ministries of Production, Finance, 
Commerce & Industry, Natural Resources and Scientific Research, 
Planning Commission and Indian Standards Institution are as 
below: 

(i) Quality control 
(ii) Development of Salt Industry and Licensing for that pur-

pose ' 

(iii) Establishment of m~del farms and Research Stations 
(iv) Administration, improvement and expansion of the 

Government Salt Works 
(v) Realisation of cess 

(vi) Equitable distribution of salt; and 
(vii) Consolidation and realignment of small works. on scienti-

fic lines and techriical assistance. 

Reconstitution of the Salt Organization 

91. The present functions of the Salt Organization, therefore, are 
many and varied. Some of them are of such a nature that depart-
mental organisation is not the best instrument for carrying them 
out, such as, for example, the establishment of model farms and re-
search stations and the consolidation and realignment of small works 
on scientific lines and the needs of technical assistance thereto. .. 
Again. the management of the Government Salt wo!'ks and their 
improvement and expansion are functions to be assigned essentiAlly 

30 
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to, 8Jl 9"D.~faAtinJl Wq~. on bu~ess princlnles and a Govern-ment DJPffi~ 't~· nbt' the' bes~ ot~ti~n' fcfr thlspittpose. 

92. At'COrdingly, thereec.e, the Coramittee rec:omzn~4· taat the-
pre8ellt Salt QlIpui"tion should be aboUahed and thetle functions. 
shou)..d be distributed to proper organizations created for this pure. 
pOS~.' Wht,ie the m,8n21pent Qt the State Salt Farms should be-
u~d~ tpe co~t.rol of llintted. cor;opanies .s recontmended elsewhere-
11) the lleport, an autonomous Board with the name of Salt Board,. 
directly responsible to the Minister in char~, should be created' 
for the discharge of the following functions amongst others, viz.,-

(i) The Board should be responsible for determining the-
quality and standards of salt. 

(ii) The determining of targets fqr production and the policy 
connected therewith should also be a function of the 
Salt Board. 

(iii) Determining of policy matters regarding distribution of 
salt. 

(iv) All matters connected with the export of Salt. 

(v) General control over the inspection at both the production 
and the consumption centres. (Since it has been re-
commended elsewhere by the Committee that inspec-
tion at the consumptIon centres should be left to the-
State Goyernments this would in effect mean only a 
general provision by the Salt Board in this regard.) 

(vi) Labour Welfare in Salt mines would also be an important 
function of this Salt Board. 

(vii) The determination of scientific methods of production and' 
rendering advice thereon should also be undertaken by 
the Salt Board. 

Budget Estimates 

93. The Budget Grant for 1955-56 under Grant No. 86 has been 
fix~d at Bs. 1,35,74,000 (i.e., Rs. 1.32,38,000 voted and Rs. 3,36,000-
charged). 

Sf. The actual, expenditure for the lest thr"- year. has been u; 
below:- . 

19~53 

I9SJ-$4 j .. 
I~""S5 

Qs. In.~ 
RI. 119 Jakhs. 

. Rs. 13~: ~"(u.,..t&-dar. &gum, ICQ)tJIlW: 
to' be do8eIi) 
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95. The difference in expenditure in 1953-54 aIJQ 19M-55 has been 

.xplained by the Government as follows:-

.staff 

"Expenditure during 1953-54 was 10w (Rs. 119 lakhs) on ac-
count of non-adjustment of Treaty payments of about 
Rs. 8 lakhs to former Princely states and non-adjust-
ment of arrear contrioution to Renewals Reserve Fund 10... 

for Government Salt Works, Kharaghoda (Rs. 8 lakhs). 
Owing to the non-adjustment of these two items of ex-
penditure during 1953-54, there was a corresponding eX-
cess expenditure of Rs. 16 lakhs during 1954-55 . 

96. The Salt Organisation has the following gazetted and non-
,gazetted staff:-

Gazetted 

I. Salt Commissioner 
2. Dy. Salt Commissioner 
3. General Manager, R & .s. Dn. . 
4. Electrical & Mechanical Engineer 
5. Assistant Salt Commissioners . 
6. Superintendents of Salt including M. E. . 
7. Assistant Civil Engineers 
8. Lady Assistant Civil Surgeon 
9. Assistant Civil Surgeon 

10. Accounts Officer 
II. Treasury Officer . 

I. Non-Ministerial 
2. Ministerial 
3. cu.ss IV Staff' 

Non-GGZetted 

1 

3 
I 

I 

II 

26 
3 
1 
I 

I 

I 

so 

323 
381 

2,295 

97. As already explained, there should be a considerable reduc-
"tion in the staff of the Organisation with its re-constitution. In this 
~onnection the Committee have noticed that the headquarters of the 
Deputy Salt Commissioner are at present located in Bombay, Madras 
and Calcutta due, it is stated, to the need to be in touch with the ': 
-trade etc. The Committee, however, do not appreciate the need for 
locating the headquarters in these cities far away from the' major 
"Pl'oducing' centres. They feel, that a transfer of the headquarters 
-of the corresponding oftices in the reconstituted Organisation to the 
-production centres would not only result in increased supervision 
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'but also in a reduction in the expenditure on these offices, and that 
the problems of distribution could equally well be met from these 

:J)1aces. 
Procluc:doa. 

( 98. Salt is produced both under private as well as public manage-
III( ment. The private sector produces 75 per cent of the entire salt 

:production in the country while the public sector produces about 
25 per cent. Out of 75 per cent of production in the private sector 
about 60 per cent is produced by big business, while 15 per cent is 
-produced by small scale producers. Although the country is pro-
..clueing surplus salt at the moment, there is need for further develop-
ing the salt industry, because so far only the human requirements 
have been met and large industrial requirements· have yet to be 
satisfied. But it is necessary, however, to see that development does 
:DOt lead to further concentration of big business and that it is dis-
tributed over all the three agents, viz., Government, big business and 
1he small producer. The interests of the small scale producers have 
.-also to be taken into account. In this connection, the Committee 
DOticed that while big business was making enormous profits, 
the small producers were either not given financial aid to enable 
"them to form co-operatives or were neglected in the scheme of 
"1ecilnical assistance. The Committee recommend that the Salt 
Board should examine how small scale producers should be grouped 
iDto co-operative societies and arrange to give them such technical 
:8ISistance as would bring their produce upto the required standard. ,A scheme to this effect should be formulated and then implemented-
<1JUickly. 

-99. The Government appointed a Departmental Committee to 
-examine inter alia the working of the existing Government Salt 
7actories and to make recommendations as to what steps should be 
.iaken-

{a) to improve their efticiency by increasing their production 
and/ or reducing their costs. 

(b) to improve the present method of fixation of selling price 
so as to include all elements of cost. 

\ 

The Committee did not find much j;Cope for reduction of staff 
... dIastic change in the organization. The recommendations like 
expansion of power-house at Sambhar, digging of new wells at 
,Karagoda and concentrating manufacture of salt in winter months 
-10 allow more standard salt hE!ing produced at Diwan have been ac-
cepted by the Government. 

100. The Committee suggest that the management of the 
Government salt works should be handed over to Public Limited 
Companies, which -should run on business principles. The general 
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recomm.endatioDS maae In para 7. of the Committee's report on 
O~ganiution. and A,dministration of Nationalized Indl,lStrial un-
dertakings regarding the working of Public Limited Companies 
should be observed in the case of such salt works also. As re-
gards the number of Public Limited Companies to be created, i.e., 
whether there should be one for each of the works or whether 
sC?me of these wor~ ~hould be grouped. together so tha~ there are~ 
either two compames or one only for all the works, IS a matter 
which skould be examined· in detail by Government and a deci-
sion taken on the basis of convenience of working. 

101. To minimise the transport of Salt from the western pro-
ducing areas to the eastern consuming centres, every effort should. 
be made t.Q see that new salt works are developed on the East 
Coast, wherever. they are economically possible. 

102. The Committee understand that a large quantity of bit-
terns, viz., about 60,50,000 maunds are lying unutilised at Sam-
bhar. These bitterns are obtained as by-products in the production 
of salt, and contain valuable salts from which very useful chemi-
cals such as Sodium Sulphate, Sodium Carbonate, Sodium Di-
Carbonate and Sodium chloride would be manufactured. Actlr-
ally, in Saurashtra, such bitterns are being utilised by Chemical 
Factories, but in Sambhar they are lying unutilised for a long 
time. The Committee understand that one of the main reasons 
for such non-utilisation of bitterns in Sambhar is due to the na-
ture of the agreement between the Central and the Rajasthan 
Government, according to which the Central Government. doe& 
not have the right to exploit these bitterns. The Committee sug-
gest that. this aspect of the problem should be examined imme-
diately and steps should be taken to revise these agreements 
wherever necessary so that Government would be in a position to 
undertake whateVler manufactUring processes are necessary for 
the exploitation of the bitterns. 

103. As regards research on problems connected with the large 
scale exploitation of bitterns, the Committee suggest that the Cen-
tral Salt Research Institute should finalise as early as possible the 
process to be adopted. They suggest that the further action on the 
problem should be left to the Salt Board, the setting up of which 
has been suggested in para 92 of the report. When the exploita-
tion of bitterns is acutually undertaken on a large. scale, a public 
limited company may be started for its commercial exploitation. 

DistributiOD Coatrol 
104. Initially control over salt was instituted on account of the-

Gortageof production. Local shortages- also developed on account 
of inadequacy. of transport, both rail and shipping, soon after 
1947. At present distribution control consists in: 

(i) movement of salt according to a certain plan; 
(Ii) attac:hment of a particular consuriling area to a pro--

ducing ar~; 



(iii) 

(iv) 

3S 
sale of salt through the nominees of State Governments 

in States; and 
so far as the free quota of salt produced at Government 

works at Sambhar is concerned, indenting of salt by the 
registered association of old dealers in salt only. 

105. Under the movement of salt mentioned at (i) above, the 
salt Commissioners' Office in consultation with the Railway Board 
prepare a plan according to which wagons are allowed for each 
salt producing centre and salt is given priority 'c' under Section 
27-A of the Indian Railways Act. Under (ii) the Salt Commis-
sioner allots a particular salt producing area to a particular salt 
consuming area, that is to say, the salt of area A moves to a 
consuming area 'A' alone and nowhere else keeping in view gene-
rally the tastes of the people for particular variety of salt, the 
stocks in. the producing centre and the general Railway transport 

, position. Under (iii) the District Magistrates are asked to nomin-
ate firms who alone place indent of salt on the producers in their 
allocated zone. Under (iv), only those dealers who have regis-
tered themselves at the Government Salt producing centres are 
allowed to supply salt to indentors. For their services the dealers 
get a certain commission. 

, 106. It has been said in favour of the present zonal system that 
the system has ensured supplies to the consuming areas and kept 
,down prices there and assured markets to salt producers both small 
and big. 

107. The salt production has increased from 75 million maunds 
to 82 million maunds within the last three years, and the surplus 
production today is 14 million maunds. There does not, therefore, 
appear to be any justification for any kind of control over salt 
being continued. There are, however, transport bottlenecks, due. 
mainly to the inadequate number of Railway wagons arid non-
development of other means of transport such as road and sea 
transport, with the result that quick movement of salt does not 
take place and consequently there may be some basis for appre-
hension that there may be scarcity of salt if controls are entirely 
lifted. 

108. The Committee feel that since we are self-sufficient in salt 
and the transport position is also gradually improving the objective 

~ ,should be early removal of distribution control thus providing free 
movement and trade in salt. So long, however, as transport 

,difficulty is experienced a beginning may be made with some 
relaxations particularly in the field of reducing the number of 
zones. Thus instead of the present eight zones, there may 
broadly be two or three zones, i.e., Northern zone. Southern and/or 
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Eastern zone. The Committee are of the view that the reorganisa-
tion of zones would not entail any additional strain on the trans-
port system. In order, however, that supplies are available in 
sufficient quantity and also regularly, the movement of salt with- .... 
in zones may be given a high priority on railways. The re-
organisation would also mean that the marine salt works will be 
in a position to transport their salt by sea to a larger number of 
places than at present. The present restrictions on the movement 
of marine salt by sea should be withdrawn so that marine salt 
works can transport their salt to any of the ports in India by 
coastal shipping and freighters and crafts. 

109. The Government on the recommendation of the Commodity 
Committee in 1953 advised the State' Governments to abolish the 
nominee system where this was feasible or to introduce fr'ee trade' 
side by side with the nominee system, the intention bei-ng to 
abolish the system by stages, The State Governments' in response 
to this advice abolished the system partially by or fully in their 
States. But soon after some J)f the States have again asked for 
the restoration of the system. The Committee have not been 
given any cogent reasons for the restoration of the system and, 
on a careful examination of all the implication involved, 
have come to conclusion that the system should be abolished forth- , 
with and the Central Government should not hesitate in with-
drawing the powers delegated to the State Government according 
to which the State Governments can p.revent free entrance of salt 
into their States. . 

110. The Committee are also of the opinion that the registered 
dealership or Association of registered traders should be abolished. 
The Committee have elsewhere recommended the replacement of-

,the present departmental management of Government Salt Works 
by PUDlic Limited Companies. These Public Limited Companies 
should, like any other busines~ concern, be responsible for sale of 
salt produced at those centres. In order, however, to prevent any 
hardship to local traders who heve depended and are depending 
for their livelihood on the salt trade, the Public Companies of 
Salt Works should accord a preferential treatment to them in the 
allotment of shares and in the matter of sales of salt, subject to 
other conditions prescribed by such Companies being fulfilled by 
them. 

Price Control 
111. The price of salt is not subject to any price control by the 

Centre. Under the Essential Supplies (Temporary Powers) Act, 
1946, various States have introduced measures to control the price 
of salt in one way or the other. Bombay, West Bengal, _Hydera-
bad, Myso.re, PEPSU, Rajasthan, Coorg, Kutch, Manipur and Tripura 
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do not control the price of salt, but whloesale and retail price of salt .. 
is subject to control in Uttar Pradesh, Punjab, Madhya Bharat •. 
Ajmer, Himachal Pradesh, Bhopal and Vindhya Pradesh. Madhya 
Pradesh exercises control both over wholesale and retail price of 
Khargodha salt only. In Assam, there is a retail price control 
and in Delhi both retail and wholesale price control of Sambhar Salt 
only. Ex-factory price of salt is controlled in Orissa, Madras and 
Andhra, the last two controlling retail prices as well. The price 
of salt in Saurashtra is fixed at ann as six per maul).d· within Sau-
rashtra. . 

112. The Committee suggests that, in view of the reasons already 
adduced for the removal of control of transportation and distribu-
tion, viz., the existance of a surplus production, all price control 
should be removed and the sale and distribution of salt be permit-
ted to be free of control, so that the price is fixed by a free play 
of supply and demand which would have the effect of reducing 
the price of this essential commodity to a satisfactory level. Mean-
while the Committee would suggest that in view of the very large 
differences in the sale price of salt prevailing in the different parts of 
the country and the large fluctuations even in the same place, as. 
illustrated in Annexure III, Government should undertake an exa-
mination of the wholesale and retail selling prices and see what 
action is necessary so that the salt is available at a reasonable· 
price to the people. 

QUALITY CONTROL 

113. The standard for edible salt was for the first time fixed in· 
1956-51 by the Government at 92% of sodium chloride content. 
This has since been gradually raised and the standard for 1954-55· 
is 94%. Standards for salt for industrial and animal consumption 
have yet to be laid down. The Salt Organisation en.forced the 
standards by an organisation of Inspectors in the private and Gov-
ernment factories, under the supervision of Deputy Superinten-
dents in each Circle. It is inter alia the duty of the Inspectors 
(i) to study the nature of salt and the brine and to advise the 
licensees of the proper ratio in which their works are to be laid out 
and to assist them in the preparation of realignment plans, (ii) to 
supervise the various manufacturing operations, .and (iii) to super-
vise the charging, levelling and renovation of pans etc. At 
present there are 5 test laboratories for carrying out sample testr,;. 
of salt at producing centres but it is proposed to have 15 new 
laboratories by the end of 1955-56. 

114. The Committee consider that raising of the standard and 
enforcement of quality cotrol is most essential in the public inter-
est. The abolition 'of the nominee system and the free indenting 
of salt within the zone, recommended by the Committee in para. 
109 by itself will lead to a natural incentive for production of 
better quality of salt. The Committee, however, feel that it will 
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-still be necessary to maintain a few test inspection laboratories to 
assure by a test check whether the requisite quality is maintained. 
'The Committee think that it will be economical and lead to better 
efficiency and supervision if the test inspection laboratories are 

:situated in major producing' centres and are transferred to the 
control of the State Government concerned in which such produc-
ing centres are located. It may be stated that the idea is that these 
laboratories should be manned and managed by State Governments, 
but their expenses should be met by a specified grant from the 
Centre. There is, however, one stipulation that should be made while 
transferring the control of test inspections laboratories from the 
.central to the State Governments and that is that the Salt Board, 
which the Committee have recommended in para 92 should have 

-the power to direct that in case defects are noticed in the working of 
.a particular laboratory, the persons working therein may .be charged 
or removed as the case may be. The Salt Board should also 
fix immediately separate standards for salt for human, industrial 
.and animal consumption. To prevent mixing of one standard 
with another, salt should be treated as an item of food and adult-
-eration penalised by making necessary provisions in the Adulteration 
.()f Food-stuffs Act. 

Cess 
115. Following Government's decision that salt should not be 

treated as a source of revenue, the salt duty of Rs. 1/9/- per 
maund was abolished from 1st April, 1947 but simultaneously a 
.cess was levied at the rate of Re. -/3/6 per maund on salt pro-
duced in Government salt factories and at the rate of Re. -/2/-
per maund on that produced in private salt factories to meet· the 
eJg>enses incurred on the Salt Organisation and on the measures 
taken in connection with the manufacture, sUJ2Ply and distribu-
tion of salt. The Government, however, considered it desirable 
that both the levy of cess and utilization of the funds should be 
regulated by an Act of Parliament. Accordingly. the Salt Cess Act, 
1953, came into force from 2nd January, 1954. The proceeds of 
.the cess are utilized for-

(i) meeting the expenditure incurred in connection with the 
Salt Organisation maintained by the Central Govern-
ment; 

(U) meeting the cost of measures taken in connection with 
the manufacture, supply and distribution of salt by 
Union agencies and the regulation, and control of the 
manufacture, supply and distribution of salt by other 
agencies and in· particular the measures fori 
(a) the establishment and maintenance of research sta-
tions and model salt farms, 

(b) the establishment, maintenance and expansion of 
salt factomes, 
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(c) fixing the grades of salt, 

. (d) promoting and encouraging co-operative efforts amoD,-
. manufacturers of salt, and 

(e) promoting the welfare of labourers employed in the 
salt industry. . 

116. The Act also empowers the Central Government to make-
rules for carrying out the purposes mentioned therein including. 
granting of exemptions from the levy of cess in respect of salt: 

(i) exported from India; 

(ii) manufactured by any specified category of small manu-
facturers; and 

(iii) utilized in the manufacture of any other product of indus-
t~ i 

117. Draft Rules under the Act have been prepared and are under 
the consideration of Government. Pending the issue of the .final 
order, the Government of India have notified under the Ministry 
of Production Notification dated 29-12--1953, that all salt fall~ng 
under the following categories shall be wholly exempt from the 
cess leviable under section 3 of the said Act: 

(i) Salt exported by sea to Japan. 
(ii) Salt manufactured without licence by individual or group-

of individuals in cases where the total area of the land 
from which salt is so manufactured does not exceed 
ten acres. 

118. The Government of India had by their Press Note, dated 
2-3-1954, reduced the licence limit to 21 acres, but they have again 
now raised the exemption limit to 10 acres. 

119. The cess is collected at present through the State Treasuries-
where lessees have to pay the amount in casb; later these treasury 
receipts are sent by lessees to the Salt Department treasuries for 
issue of salt. At Sarnbhar, however, cash is received directly by the 
Salt Departmp.nt. This does not warrant the existence of a separate 
staff under the Salt Organisation for the collection of cess. The Com-
mittee. accordingly, feel that the work relating to the collection of 
cess should be made over to the Central Excise Department. The 
Committee also feel that the cess should be paid at a uniform 
rate per maund by all producers, State as well as private. The 
Comlll!ittee recommend that proceeds from the cess should be 
earmarked and put at the disposal of the proposed Salt Board for 
purposes enumerated in the Salt Cess Act, and which are referred 
to in para 115. Only a small percentage of these proceeds should 
be spent on administration. 
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Mand! Scheme 

120. The Salt Experts Committee had recommended that the geo-
logical survey of the then existing mines should be carried out with 
a view to locate fresh deposits of rock salt. They had also recom-
mended that the then wasteful system of mining should be stopped 
and the possibilities of replacing it by brine wells and by installing 
·a 'thermo compression vacuum evaporating plant' should be ex-
plored. The object was to produce high grade salt. The Planning 
Commission in the First Five Year Plan programme of industrial 
development recommended a sum of Rs. 10,000,000 for the develop-
ment of Mandi rock salt mines. Geological Survey of India was 
then asked to explore the possibilities, but owing to want of equip-
.ment they suggested that Messrs. Associated Drilling and Supply 
Company Ltd., . a British firm, should undertake the work. The 
drilling was started by this firm in 1952 and enough reserves of salt 
to last for ten years based on annual production of 66,000 tons of 
refined salt per annum, have been proved. But under expert ad-
vice, further core drilling of deeper strata has been undertaken 
before the wet mining scheme of Messrs. Escher Wyss, the Swiss 
firm is taken up. Government propose to take up the main scheme 
:for the development of the Mandi mines in the Second Five Year 
:Plan and to utilise the amount recommended by the Planning Com-
mission for the purpose within the first three years of the Plan. 

121. The expenditure incurred on the works during the last three 
-years is as below: 

1951-52 1952 -53 1953-54 

Rs. Rs. Rs. 

.1. Capital outlay on existing salt works.-
(i) Plant and Machinery 15,802 10,934 
(ii) Works 61,323 43,662 21,760 

2. Capital outlay on new works 35,42 5 47,792 
.3. Revenue works 2A35 2,012 9,618 

63,758 96,901 90,104 

122. The Committee. on the basis of information so far made 
available to them, see no J·ustification for supporting "this scheme. 
'There is, it is true, deman .in certain parts of North India for high 
'quality rock salt. But this seheme will not meet that demand. The 
-country is not only self-sufficient in salt, but i~ also in a position to 
-export this commodity. Ample quantity of high grade salt is pro-
duced in Saurashtra and in Government Salt Works in Rajasthan. 
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-When this Scheme was first mooted, perhaps there was some justi-
fication for it. As things are now, implementation of this scheme 
will only mean diverting the country's resources in a direction which 
is not essential. The Committee are of the view that the prospectina 
in Mandi Salt mines should be completed and Government shoula, 
thereafter, review the scheme in the light of the changed circums-
:tances in the country before proceeding with it any further. 

NEW DELHI; 
The 29th June, 1955. 

BALVANTRAY GOPALJEE MEHTA, 
Chairman, 

Estimates Committee. 



APPENDIX I 

Statement showing the Summary of conclulions/recommendationa 
of the E,dmates Committee relating to the Mlni'try of Pro-
duction-Coal Commissioner's Organisation and State CoWeriel 

-_. __ .•... _._-----------------
Reference to 

Sl. Para. 
No. No. in the 

report 

I 2 

Summary of Recommendations/Conclusions 

3 

I 10-11 Nationalisation of the Coal industry will have to be 
undertaken in due course in the interest of industrial 
development. As, however, Government have not 
sufficient technical manpower at present to take over 
immediately all the private collieries, the private sector 
may' be allowed to continue to run the private collier-
ies for some more time on the following condi-
tions :-
(i) that adequate capital is invested by them with a 

view to step up production to the limits laid down 
by Government for each colliery ; 

(ii) that scientific methods are adopted for raising 
the coal ; 

(iii) that suitable safety measures are introduced 
wherever they are lacking; and 

(iv) that the conditions of working of the labour are 
improved accordin~ to the standards laid down by 
Government in this respect; 

2 12 The following measures should be taken for the pre-
vention of destructive exploitation of collieries : 

(i) all new collieries should be State-owned and 
State-managed under the control of a Coal Com-

o mission which should be set up immediately, as 
suggested in para. 21 of this Report ; 

(ii) that the State should, as far as possible, take 
over all private collieries which wholly or to a large 
extent are engaged in raising metallurgical or high. 
grade coal; and 
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(iii) steps should be taken to vest powers in this 
Coal Commission to take over all those collieries, 
which ~e at present under private management 
and which do not carry out the directions that 
may be issued to them by the Commission from 
time to time for the better working of the Collier-
ies, 

It may be left to the Coal Commission, however, to deter-
mine whether the management of the private owned 
collieries should be taken over by the State for a limited 
period or pennanently in order to bring about efficiency 
and economy in the working of the colliery or whether 
in the circumstances of the case the ownership of the 
colliery itself should be taken over by the State, in which 
case compensation according to the general procedure 
and principles 181d down in that behalf by Parhament 
may be p81d to the private owners of the colliery. 
(iv) As an experimental measure one or two collieries 

may be worked on a co-operative basis with a view 
to seeing how far the scheme works in practice. 

As a step towards organising the industry on better and 
efficient lines With a view to stepping up production and 
ensuring quicker distribution at cheaper prices and to 
introdUCing new and modem methods of raising coal, 
increasing labour welfare etc., a Coal Commission may 
be established and the Coal Commissioner's Organisation 
as well as the Coal Board may be abolished. A greater 
coordination and integration of all activities relating 
to the coal industry should be aimed at. 

The Coal CommissIOn should be dlfectly responSible to 
the Minister concerned, without the intervention of a 
Secretariat in between. The powers and functions of 
this Commission should be on the lines laid down in the 
Report of the Indian Coalfields Committee (1946). 

The Coal Commission should have three wings with 
functions as below : 

(i) The first wing should control the coal industry in 
the priVate sector and should take over 
the present functions of both the Coal 
Board and the Coal Commissioner in 
regard to the private coalfields. 

(ii) The second wing should be concerned 
with the Icmcal administration of the 
State Collieries. 
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(iii) The third wing should deal with all policy 
matters such as the development of the ... 
coal industry in the country, export policy 
in respect of coal and research problems. 
The Ministries of Natural Resour-
ces & Scientific Research and Com-
merce and Industry should surrender' 
their powers in this regard to the proposed 
commission which should have the exclu" 
sive control over all matters relating to, 
the coal industry in the country. 

This Commission should have its headquart;rs either at 
Asansol or Dhanbad. 

The proposed Commission should have a Chairman and 
four members. The chairman should be a persons with 
wide commercial and administrative experience. The 
other four members should be chosen as follows:-· 

(a) One representative of the Ministry of Railways. 
(b) One representative with experience in financial. 

matters. 
(c) One 'representative of labour. 
(d) One representative from the Scientific or engineer " 

ing fields. 

The Chairman and not more than two members of the: 
Commission may be whole-time paid employees. 

For the time being the Commission may be set up for 
few years before it is placed on permanent footing; 

A Standing Advisory Committee representing all interests' . 
should be set up in the Ministry, which will review 
the price structure of coal, from time to time. This. 
Committee should also assist the proposed' 
Coal Commission in the matter of price fixation 
in the future. The functions of the Committee will be 
purely advisory. 

Government should conduct an examination of the require-
ments of coal during the Second Five Year Plan 
by ascertaining what consuming units are likely to be 
established and estimating the requirements of these 
units. A phased programme should be prepared on.~· 
the basis of this demand survey and targets for produc-· 
tion and transport of coal should be clearly laid down. 
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The control over movement of coal to the various classes. 
of consumers, should be subject to the advice of the 
trade and industry and for this purpose, the Standing 
Advisory Committee already recommended by the 
Committee may be utilised. 

The proposed Coal Commission should examine what 
would be the most suitable organisation for the allot-
ment of wagons for movement of coal, and lay down. 
also the policy to be adopted in the matter. 

The Committee consider that it should be possible 
to effect improvements in the working of the 
railway SYSt~ in the colliery areas on the 
basis of experience in the working of similar systems 
in foreign countries. Government should examir.e 
whether this should be done with the advice of a foreign 
expert or whether our Railway Officers should be 
deputed to study similar systems in foreign countries. 
and suggest th~ possible improvements thereafter. 

The following recommendations are made for increasing 
the movement of coal during the slack seasons;-

(i) Government may ex8mine whether it would be 
possible to reduce slightly the freight rates of coal 
during the slack season in order to create a g«'8ter 
incentive to consumers to purchase more coal 
during this season. A corresponding increase 
may be levied on freight rates during the busy 
period In order that the Railway Revenues 
may not suffer. 

(i,) All consuming uni1s should be asked to increase-
their storage capaCities so that they may move a 
greater amount of coal during the slack season and 
build up Sufficient stocks to enable them to buy less 
coal during the busy season. 

(ii,) The question of establishing consumers' co-
operative societies in important industrial centres~ 
which would give credit facilities, help in building 
storage dumps and stand as sureties credit for 
purchase<; by their constituent units, should be 
examined. Such co-operative societies 
may also establish coal dumps from where the 
consumers may move their coal as and when re-
quired. 



46 

J,.. 2 3 

(HI) Low prioritY coal may be ~ven as many wagons 
as are requbed in the slac season but very little 
movement of it should· be allowed during the busy ... 
season. 

(v) The Railways should move more coal for thems~lves 
during the slack season. 

i6 48 A Conference of representatives of producers, consumers 
and the Railways should be called to discuss the above 
suggestions . 

17 SI An expert Committee should be appointed to go into the 
question of sea freight of coal and to recommend measures 
that should be taken to make sea transport of coal 
economical and efificient. 

Proper attention should be paid by the Ministry of Trans-
, 

IS 52 I 
pon to the question of developing the Calcutta pon· 
in order to enable it to handle coal transpon smoothly. 
The conditions at other pJrts also require considerable 
improvement before sea transFort can make an effective 
contribution to the Solution 0 the problem of trans-
portation of coal. 

19 S2 Proper attention shOUld also be given by the Central 
and State Governments for the development of inter-
mediate and min0ijKc0rts wluch would go a long way 
to alleviate the d' culties experienced at present in 
the matter. 

20 S3 Consumers' Co-operative societies of USers of coal in small 
quantities should be encouraged in South India and in 
the West Coast to enable movement of coal for small 
consumers in bulk by sea. 

.21 SS Railway freight rates for coal should be the same whatever 
b~ the distances of the consuming centres from the 
colliery. A pooled rate should be worked out for coal 
chargeable to all consumers alike wherever located. In 
the alternative the possibilities of levying a surcharge 
on the freight rates of coal for short distances should 
be cxamhed so that the benefit accruing to 
areas nearer the collieries is minimised to that extent. 
1'he receipt from the sutcharge should be utilized to 
subsidize freight rates by sea which are substantially 
higher than rail freight for the same distances. 

22 S6 The Railways should use the sea route in moving their coal 
to the South and to the West CoaSt right upto Sau-

'\ rashtra and Cutch. 
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Government should take all possible measures t~ prevent 
the loss of foreign markets for coal. As a first step 
Government should do away with such controls and 
restrictions in this regard as have outlived their utility. 

While it may be necessary to have a nucleus office at 
Calcutta for the purpoSe of distribution of coal the 
management of the collieries and their administration 
can be effectively done only at the collierks themselves 
and the her olflcers concerned with the management 
should haVe their Offices ncar about the collieries. 

As in the Case of other nationalised undertakings, State 
Collieries should be run by Public Limited ComJ?8Dies. 
These Companies should be under the Coal Comm1ssion t 
altbough they Should be allowed the largest measure 
of autonomy . 

The Ministry of Labour should take steps to ensure ex-
peditious disposal of the pending cases of surplus, 
labour in Argada colliery. 

,As the existence of surplus labour constitutes a hea vy burden 
on the State Collieries, the following steps may be 
taken for removing the surplus. 

(i) Alternative employment may be found for the sur 
plus workers in other nationalised undertaking 
in the same locality. 

(ii) Government should resettle such labourers a& 
have come from Bilaspur, in Madhya Pradesh, in 
their own State where Korba coal-fields and BhiIai 
steel Projects are being developed ; 

(iii) Government should consider the feasibility of 
making the retrenchment benefits so attractive that 
the surplus men find it worthwhile to accept them. 

(it·) State Collieries should be allowed to sell coal in 
the open market so that their production may 
increase and some of the surplus labour absorbed 
thereby. 

A decentralised commercial accounting system should be 
adopted when Limited Companies have taken over 
the management and t,he Coal Commission. 

-----------'~----- ... --
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COmplaints have been made to the Committee that pur-
chases of consumable stores required in the State Col-
lieries are generally made through the D.G. S. & D. 
The process is often slow and the prices paid are also 
frequently high. Government should look into these 
matters. 

The position regarding surplus machinery and stores 
should be reviewed immediately and Go,'ernment should 
arrange expeditious disposal of these items. 

The grievance of the workers that the houses built for them 
are situated far away from the places of work should 
be investigated. 

Standards of construction of houses for all workers in all 
the State Collieries should be laid down. 

Government should do everything possible to supply pure 
drinking water to the labourers in all the collieries . 

. The Coal Commissioner and the Chief Mining Engineer 
should during their inspection tours inspect the creches 
and multipurpose institutes and see that proper atten-
tion is paid to the amenities side as well. 

The Committee are not satisfied with the present pro-
cedure adopted for the disposal of the by-products of 
the Plant. If the Railways or any Government work-
shop require the coal-tar, then it should be supplied 
to them on a regular basis. In the case of benzol 
also it should be examined whether this valuable 
product could be directly utilized or sold to 
other goverrunent organizations which purchase benzol 
from the market, instead of being sold to private 
finns as at present. Commodities produced in G0vem-
ment undenaldngs should as far as possible be sold 
directly to other State undertakings who may requir 
such products. 

The ammonia plant has not been working and no ammonia 
was manufactured in 1954. Proper attention should 
be paid to this .. 
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The Salt Organisation should be abolished and its functions 
should be distributed to more suitable organisations 
created for the purpose. The management of the State 
Salt Farms should be under the control of limited 
companies. 

An autonomous Salt Board directly responsible to t e 
Minister-in-charge shlould· be created for the purposes of 
determining the quality, standards, production 
targets, policy of distribution, export, inspection of 
productIon and distribution centres and the scientific 
methods of production for rendering advice thereon 
and for looking after labour welfare in salt mines. 

There should be full scope for future development of pro-
duction through the three agents, 'Viz., Government, 
large scale business and the small producer which 
are concerned with the production of salt. 

The Salt Board should examine the question of organising 
co-operative societies of small scale producers and should 
also arrange technical assistance necessary for the 
production of standard quality salt wherever required. 

The management of the Government Salt Works should be 
handed over to Public Limited Companies which should 
be run on business principles. The question whether 
there should be one public limited company for each of 
the works or some of these should be grouped together 
so that there are either two companies or' one only for 
all the works should be examined in detail by Govern-
ment and decision taken thereon. 

To minimise the transport of salt from western producing 
areas to the eastern partS of the COUntry new salt works, 
should be developed on the Eastern Coast, wherever 
economically possible. 

49 
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T1)e terms of ~eement between the Central Govern-
D).ertt .!'Jl~. the , JllSthan Qovernment which prohibit the'" 
explottatloD of' ems by the former should be re-
examined and revised if necessary, to enable the Central 
Government to take steps for the exploitation of the 
bitterns avai~ble at Sambhar. 

The Central Salt Research Institute shollid finalize the 
processes to be adopted for the large-seale ~itati6l\ of 
bitterns as soon as possible. When the exploitation 
of bitterns is actually undertaken on a large scale, a 
public limited company may be started for its commercial 
exploitation. 

In view of the fact that self-sufficiency has been attained 
in salt, control over its movement should gradually be 
relaxed. If necessary, Railways should allot higher 
priority to the movement of salt and the restriction on 
coastal movement of Salt should be abolished. 

The system of purchase by State's nominees should be 
abolished foxthwith. 

The registered dealer system should be abolished and the 
Public Limited Companies, the creation of which has been 
recommended earlier, should be responsible for sale of ' 
salt produced at Government Salt Works. In order,. 
however, to prevent any hardship to Iocr.! traders who 
have depended, and are depending, for their livelihood 
on the salt trade, the public companies of salt works 
should accord a preferential treatment to them in the 
allotment of shares and in the matter of sale of salt,. 
subject to other conditions being fulfilled by them. 

Price control over salt should be removed so that the price 
is fixed by a free play of supply and demand which would 
result in reducing the price. Meanwhile, in view 0-
the very large differences in the price of salt prevailing 
in the different parts of the country, and the large 
ftuctuations that occur from time to time even in th 
same place, Govemmeht should undertake an examinae 
tion of the wholesale and retail selling prices and see 
that the salt is available at a reasonable price to the 
people. 

Such test inspection laboratories as are required to be 
maintained after the abolition of controls should - be 
located in major producing centres and transferred to 
the control of the State Government concerned in which • 
such producing centres are located. The expenses 
of the laboratorieo; should. however, be met by the 
Central Government. The Salt Board should have super-
vi$oxy 'powers over persons working in the labOratories. 
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The Salt Board sbouldfix immediately separate standards 
of salt for animal consumption. 

Adulteraiionof salt ahould be penalised by making 
necessary amendme~ts in the adultelatiDn of the Food-
stuffs Act under the Adulteration of Food-stuffs Act 
and penalised by making the necessary am~dments. 

Cess should be paid at a uniform rate by all producera and 
the proceeds from the cess should be earmarked and put 
at the disposal of the proposed Salt Board for the purposes 
enumetated in the Salt Cess Act. 

Before undertaking the scheme which Government has 
in hand for the development of Mandi Salt Mines, the 
prospecting of the salt deposits should first be completed 
and then the position reviewed in the light of the present 
circumstances, fJiz., the availability of high grade salt in 
Saurashtra, the self-suffici~cy already attained in the 
COUntry in salt etc. 
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Extract from the Statement of whole sale and retail sale prices' of 
salt In different States during 1951-52, 195!-53 and 1953-54 dVfJl 
In the Annual AdmlnlrtratioD Report of the Salt Orpnlsation 
for the year 1953-54 showing the violent fluctuations in the whole 
lale and retail sale prices. ' 

(0) Whole-sale priccs per maund for the year 1953-54. 

N iDle of the SUte From 

Assam . 

Bombay. 

Madraa. 

Saurashtra' 

Rs. a. p. 
3 0 0 

I I 0 

I 0 0 

I 2 0 

Jammu and Kashmir 5 , 0 

(b) Retail price per sccr for the year 1953-54. 

To 

Rs. a. p. 
812 0 

3 13 0 

4 12 0 

3 8 0 

15 6 0 

Percentage 
' of 

variation 

291 % 
3S9% 

475% 

311 % 
289% 

" -. -------------~ -
Name of the State 

Assam . 

Madras. 

Ori" •. 

Jammu and Kashmir 

. \ .'.' . ..... 

From 

A9. p. 

I 6 

0 6 

0 II 

2 5 ---.. -~ 

l'ercent.ge 
To of 

variation 

A~. P-

3 6 245% 

2 0 533% 

2 6 47S% 

7 C) 302% 
.... • . 
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